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LEGISLATIVE ASSEMBLY.

Monday, 11th September, 1922,

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President was in the Chair.

QUESTIONS AND ANSWERS.

Houss-RENTs 10 CANTONMENTS,

284, *Mr. W. M. Hussanally : (a) Is it a fact that the rents of all
the houses in the Cantonments applicable to military officers are
registered and termed as ‘‘ registered '’ rent {

(b) Is it a fact that a ruling has been made to the effect that the
Cantonment Committee has no power to alter the registered remt of
a bungalow except with the mutual eonsent of the landlord and his
tenant, or failing that, in accordance with the award of a Committee
of Arbitration ?

Mr. E. Burdon: (¢) The rents of all houses in Cantonments
appropriated for the use of military officers under the provisions of
the Cantonment IHouse Accommodation Act are entered in a register
maintained by the Cantonment authority.

(b) The law on the subject is as stated in this part of the question.
Government have no information thai any ruling on the subject has
been found necessary.

JANTONMENT REPorRM COMMITTEE.

285. *Mr. W. M. Hussanally : Is it a fact that the Cantonment
Reform Committee in their report submitted to Government of India,
distinctly condemned the actions in certain Cantonments regarding
demand of leases under the directions contained in the Cantonment
Manual and pronounced the same illegal and unfair ! If so, do the
Government propose to give effect to the findings of the Committee, and,
if s0, how ¢

Mr. E. Burdon : The Cantonment Reforms Committee expressed
the opinion that it was unnecessary for an owner to execute a new
lease in respect of a site which he desired to sub-divide and that, in
the case of an extension of an existing site, it was not fair or reason-
able to expect an applicant to execute a lease for the old site also. They
also expressed the opinion that the instructions contained in para-
graphs 25 and 26 of the Cantonment Manual were illegal and bore
harshly on house owners in Cantonments.

. As regards the second part of the question, specific instructions
In the matter have recently been issued to all local authorities by the
Quartermaster General in India in a circular, dated 10th June 1922,

( 845 )
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Karacnr Rent CommitrEe.

286. *Mr. W. M. Hussanally : Is it a fact that the Karachi Rent Com-
mittee, in their report to adequately develop the future expansion of
Karachi, recommended that the present Cantonment land, which lies
intermingled with Civil areas in Karachi, should be transferred to Civil
Authorities and that provisions be made for the expansion of the Karachi
Cantonment on the vacant land available towards the East of Napier
Barracks and extended to Drig Road Aerodrome 1 1f 80, will the Govern-
ment be pleased to state whether any scheme has been prepared to effect
the transfer of same ?

Mr. E. Burdon : The Government of India have no information
regarding the recommendation said to have been made by the Karachi
Rent Committee for the expansion of Karachi. A proposal is how-
ever under consideration to extend the existing Cantonment towards
the Drig Road Aerodrome and by doing so to set space free for the
development of the Port and City of Karachi.

Mr. W. M. Hussanally : May I ask a supplementary question, Sir !
Is it intended in any way to release lands in the existing Cantonment
for the extension of the Civil Area !

Mr. B. Burdon : A proposal of the kind is under consideration,

GrANT oF RESPORSIBLE GOVERNMENT.

287. *Rai J. N. Majumdar Bahadur : Will the Government be pleased
to state whether (1) His Excelleney the Gowvernor (eneral in
Council has conveyed to the Secretary of State, the view of this Assembly
that the progress made by India on the path of Responsible Government
warrants a re-examination and revision of the present constitution at
an earlier date than 1929, in accordance with the Resolution of this
Agsembly passed on the 29th September 1921 ?

(2) If so, will the Government be pleased to lay the despatch of this
Government before the Assembly

(8) Have the (lovernment of India received any reply to the said
despatch from the Seeretary of State for India and, if so, will the Govern-
ment lay the same also before this Assembly 1

The Honourable Sir Malcolm Hailey : The Honourable Member is
referred to the replies given to Messrs. Agnihotri's and Chaudhuri’s
Questions Nos. 212 and 231 on the 7th September 1922,

Inpian MepicarL DEranTMENT,

288. *Munshi Iswar Saran : Will Government state the number of
(a) Indians, (b) Anglo-Indians and (¢) domiciled Europeans in the
Military Assistant Surgeon Class of the Indian Medical Department 1

Mr. E. Burdon : Therr are no Indians in the Military Assistant
Surgeon Class of the Indiun Medical Department.

The total number of Anglo-Indians and Domiciled Europeans in
this branch of the Indian Medical Dopartment is 736 ; but they are
not classified separately ; and in order to obtain the information which
the Honourable Member desires, it would be necessary to address the
assistant surgeons individually, and obtain a personal statement from
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each. I am sure the Honourable Member will not require Government
to undertake this.

Munshi Iswar Baran: Is it proposed to take Indians into this
department now 1

Mr. E. Burdon : I should like to have notice of that question.

Noumper o¥ GuUrkHAS, kT0., IN THE INDIAN ARMY,

280, *Munshi Iswar Saran : Will Government state the number of
Gurkhas and of the men of the trans-border tribes such as Afridis,
Masoods, employed in the Indian Army ?

Mr. E. Burdon: The figures are as follows. I have taken the
approximate actual strength on the Ist July 1922 .

Gurkhas .. . .. 18,600
Trans-frontier Puthuns .. 1,150
Huzaras from Afghanistan and Meshed . 885

StavioN MastErs oF KaLka anp Simia.

2yn, *Baba Ujagar Bingh Bedi : (a) Will Government be pleased te
state whether the Railway Station Master at Kalka is in the service of
Government drawing a regular salary !

(b) If the answer to (a) above is in the afirmative, is it a fact that
he is also (i) an honorary Magistrate, and (4#¢) President or Vice-president
of Kalka Municipality 1

(¢) Will Governiment be pleased to state for how long the present
Station Masters at Kalka and Simla have been in charge of the said
Stations respectively ?

(d) Isit a fact that there is no time limit to the period during which
Railway Station Masters could remain in charge of one and the same
station 1

Colonel W. D. Waghorn : (z; Tha reply is in the negative.

() Does not, therefore, arisc.

{¢) The present Station Masier at Kalka has been there only some
two vears. The Sfation Master at Simla has held his present position
since Qctober 1903,

(d) Yes.

Mr. K. Ahmed : Can a Railway servant be elected a member of this
Legislative Assembly by any genmeral constituency 1

Oolonel W. D. Waghorn : 1 shall have to look into that point.

GOVERNMENT OF INDIA SKCHRTARIAT.

201. *Mr, K. Ahmed : (a) Will Government be pleased to lay on
the table a statement showing :—
(i) the number of Muslims, Hindus, Europeans and Angln-
Indians, respectively, employed permanently in the. Upper
Division of the various Departments of the Government
of India Secretariat, ) )
(#) the proportion of Muslims to non-Muslims in each Depart:
ment,
(#¢) the total proportion of Muslims to non-Muslims in all the
Departments of the Government of India 1
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(b) Is it a fact that in the Railway Department out of about 40
men in the Upper Division there is only one permanent Muslim
employee ?

The Honourable Sir Malcolm Hailey : The information required is
being eollected and will be laid on the table in due course.

MusLins 1x Orrices.

292. *Mr. K. Ahmed : Will the Government be pleased to state
how many Muslims have been appointed by the Staff Selection Board
in the various offices of the Government of India for the Upper Division
since its establishment and what is the total number of such men of the
other communities 1

The Honourable 8ir Maloolm Hailey : 17 Muhammadans passed the
Staff Seleetion Board’s test for the Upper Division. Of these 17, eleven
have been appointed to permanent or temporary appointments in the
Imperial Secretariat or attached offices ; 3 hold other appuintments,
one has had his name placed in suspense as he did not reply to an offer
of an appointment and two are without appointments at present. Of
these two, one has refused a temporary Upper Division appointment
and the other has been employed in a temporary vacancy in the Upper
Division but is now available. The total number of non-Muhammadans
appvuinted to the Upper Division is 41.

RecruirMeNT oF MusLiMs.

293, *Mr. K. Ahmed : Will the Government be pleased to state
whether they have hitherto issued instructions to the Staff Selection
Board to keep an eye on the due representation of Muslims while
recruiting Officers and Clerks for the various offices of the Government
of India ?

The Honourable 8ir Malcolm Hailey : No specific instructions have
been issued to the Staff Selection Board for the selection of Muslim
candidates for the offices of the Government of India. But the
Secietariat Procedure Committee (a copy of whose report has recently
becn placed in the Couwcil Library), when recommending the consti-
tution of the Board, suggested that the Board should take care that the
main scetions of the community are adequately represented on the list
of s.elccted candidates prepared by the Board, and the Government of
India accepted this recommendation in their Resolution of the 15th
September 1920 which was published in the Gazette of India.

RalLwaY RRVENUE,

204. *Mr. W. M. Hussanally : (1) Have the expectations of Govern-
ment been realized of raising a larger revenue from Railways by increas-
ing passenger fares ?

(b) If so, will Government please lay on the table a statement
showing the gross receipts from 1st April to 31st August 1922 compared
with the receipts for the past 3 years during the same period ?

(¢) If the expectations have been realized, by how much 1

(d) If not, do Government propose to reduce the fares
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(¢) Are Government aware that there in a wide spread discontent
in the country over these enhaneed fares ? If so, what action do Govern-
ment propose to take to remove the same ?

Colonel W. D. Waghorn : («), (b), (¢), (d) and (¢). All the inform-
ation which the Honourable Member wants is not available. On the
10 most important railways we carried, between the 1st April and the
12th August 1922, 131.638,000 passengers or about 1,600,000 less than in
the corresponding period of last year. This represents a loss of passenger
traffic. amounting 1o 1.2 per cent. The earnings on the sume lines from
couching traffic were 74 lakhs greater than in the corresponding period
of last year, an increase of nearly 6 per cent.

2. Government do not propose to reduce the maxima recently pres-
cribed. They are aware of course that an increase in fares is never
popular ; on the other hand T must remind the Honourable Member that
the railways worked at a considerable loss last year and that the Acworth
Committee has placed it on record that an increase of fures was long

overdue, -

UNSTARRED QUESTIONS AND ANSWERS.

TravsLLiNg Faciuities vor OrriciaLs

172. Mr. W. M. Hussanally : (1) What officers of the various
Departments of Government, both Central and Provincial, are entitled
to travel on Indian Railways and steamers—

(a¢) by special saloons,
(b) by reserved compartments,
(¢J” by passes,
when travelling on duty or otherwise 1 .
(d) Which of them are entitled to travel with their families and
domestic servants without paying for them !

(2) (a) Are such officers entitled to travelling allowances in addition
to the reserved accommodation provided at the expense of the State ?

(l;) If so, what expenses are these travelling allowances meant to
cover

(3) Is it a fact that any class of officers going to hill stations for a
change are also entitled to travel at the cost of the State ?

(4) Wjth a view to economy do Government propose to revise the
rules in regard to reserved accommodation provided for  officers while
travelling by railway or steamer ?

(5) _Will the Government lay on the table the rules in vogue at
present in the various departments on the subject, if any 1

__ The Honourable Bir Malcolm Hailey : (1) (a), (b) and (c). Lists
giving the information asked for by the Honourable Member in respect
of railways are placed on the table. No similar lists are available in
regard to accomumodation on steamers. As regards reserved railway
accommodation on journeys otherwise than on’ duty, the Honourable
Member's attention is invited to the Government of India, Public Works
Department Resolution No. 144-R.T., dated the 10th February 1900, a
copy of which is also placed on the table,
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(d) No officer is allowed 1o take his family with him without payment,
but ¢heque passes ave admissible to the families of officers and subordinates
employed in a railway. Some officers, c¢.g., Members of the Bxecutive
Council of the Governor (General and Political Renidents of the 1st Class
are entitled to take a limited number of servants.

(2) (a) and (b). Officers in civil employ under the administrative
contrel of the Government of India, who are entitled to saloons or car-
riages, cannot draw any travelling allowance for the journey unless they
are in receipt of permanent travelling allowance. Those who are eutitled
to reserve by requisition a first class compartment are allowed to recover,
when travelling in such a compartment, their actual travelling expenses,
up to a limit of one first class fare. The term ‘' actual travelling
expenses '’ mrears the .actusl cost of transporting servants, personal
luggage, including charges for ferry and other tolls and for carriage of
eamp equipment if necessary. It does not include charges for hotels,
travellers’ bungalows or refreshinents or for the carriage of stores or
conveyances or for presents to couchmen and the like ; or any allowance
for such incidental losses or e¢xpenses as the breakage of crockery, wear
and tear of furniturc and the employment of additional servants.

(3) Government do not usually undertake to provide facilities for
Government servants and their families going to the hills for a change.
When a Government servant is permitted for his own convenience to per-
form his duties at a hill station he is not usually allowed any travelling
allowance.

(4) There is no such proposal before Government, but Government
has in the interests of economy declined to accept several proposals for
the grant of reserved accommodation to officers not now entitled to it.

(5) The rules on the subject so far as officers in civil employ under
the administrative control of the Government of India are concerned are
rules 92-96, 100-104, 166-179 of the Supplementary Rules of which there
is & copy in the libvavy. Local Governments frame their own rules for
officers under their own admiristrative control.

OFFICERS UNDER THE CONTROL OF THE CENTERAL GOVERNMENT.

(a) Bpecial saloons :
His Exoellency the Commander-in-Chief.
The Chief of the General Btaff. -
General Officers Commanding.-in.Chief, Northern, Houthern, BEustern aad
Western Commands.
Each Member of the Executive Council of the Governor Gemoral.
The Agent to the Governor-General in Rajputana.
The Agent to the Governor General in Central India.
- The Ageut to the GoveruorGemoral and Chief Commissioner in Baluchistan.
The Ohief Commissioner and Agont to tho Governor-General in the North-West
Frontier Province. .
Each Member of the Railway Board.
The Chief Engineer with the Rallway Board.
(b) Inspection Carriages :
The Adjutant General in India.
The Quartormaster-General in India.
The Director, Medical Bervices in India.
The Director of Military Works.
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Major General, Royal Artillery.

The Military Adviser-in-Chief, Indian Btate Forces.

Major General, Cavalry.

The Director of Bupplies and Transport.

The Director General of Ordnance in India.

The Forelgn and Political Becretaries to the Government of India when
travelling on special tours on duty.

The Inspector General of Irrigation.

The Agricultural Advisor to the Government of India.

The Director, Intelligence Bureau.

The Political Resident in Mysore, for journcys over the Mysore Btate Railway
and the connected metre gauge lines.

The Political Resident at Hyderabad, for journeys within the Hyderabad
Btate.

Ordinary 1st class Carriages :

The Mining Engineer and Metallurgist to the Railway Board

The Political sident at Hyderubad, when travelling elsewhere than in
the Hyderabud Btate.

The Political Resident in Mysore, when travelling elsewhere than on the
Mysore State Railway and connceted metre-gnuge lines.

The Political Resident in the Persinn Gulf.

The Director General of Posts and Telegrapha,

Reserved Compartments :

The Controller of Farma.

Ma jor-Genoral, Royal Engineers and Pioneers,

The Director of Remounts.

The Director of Btaff Dutles.

The Director of Veterinary Services.

The Auditor General.

The Presidents of the Council of Btate and the Legislutive Assembly.

B-eer-l!_"t;uies to the Govornment of India ond the Financial Adviser, Military

nance.
The Political Resident at Baroda.
The JPolitlcnl Resident in Kashmir, when travelling between Rialkot and
ammu.

The Educational Commissioner with the Government of India.

The Sanitary Commissioner with the Government of India.

The Director General, Indian Medical Service,

The Burveyor General.

The Controller of the Currency.

The Chief Engineer, Telegraphs.

The Agent to the Govermor Gemernl, Punjab Btates,

The Census Commissioner with the Government of India.

The Chairman and Members of the Staff Selection Board (emtitled jointly
to & compartments).

The Deputy Chief of General Staff.

The Deputy Adjutant General

The Deputy Quartermaster Geaeral

OFFICERE UNDEE TWE CONTROL OF PROVINCIAL GOVERNMENT.

S8pectal Saloons :(—

Governors and the Lieutenant-Governor of Burma

Inspeotion Carriages :

The Commissicner in Sind.

Ordinary 1st class Carriages :

Members of the Executive Councils of Governors snd Ministers appointed
by Governors of Provinces under the Government of India Aet, 1919,

Reserved Compariments :

Mentbers of a Board of Revenue.

Financial Commissiopers.

Judges of High Courts and Chief Courts,

The Commissioner in Bind (for journeys outside jurisdiction),
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The persons to whom passes may bo given are:

(A) Gold Passes—

Thgonzdmidenn Members, Becretary and Joint Beeretary nf the Railway
Tho Chief Englneer with the Bailway Board.
The Director General of Posts and Telegraphs.
The Accountant General, Railways.

(B) Silver Passes—

The Agent.
Tho Engineer-in-Chief.
The Locomotive Buperintendent.

The Carriage and Wagon Buperintendent. Pormanently attached to, and
The Trafic Manager. actually employed on, the
The Chief Auditor. . partioular Railway for which
©  The Controller of Btores. _ J  the pass is available.
The Officers of the Government Inapectors’ Department.
_ The Agent. ]
The Chief Engineer. .
The Locomotive Superintendent. } Of each Company’s Bailway

in direct connection with a

The Traffie Manager.
State Railway.

The Chief Auditor.
The Controller of Stores

J
The Deputy Postmasters, Railway Mail
Bervice.
The Buperintendents of Post Offices and
Railway Mail Bervice. .
The Directors of Telegraph Engineering. '
J

When their jurisdietion ex-
tends over the whole length

The Chief Executive Officer, Railway of the Railway.
Police,

The Secretary, Indian Railway Copference } Over all Btate-worked Rall-
Association. ways.

(C) Card Parses—
The Exeeutive Officer, Railway Police, over portions of the line within his beat.
All other officers and employees permauently or temporarily attached to, and
actually employed on, a particular Railway, and whose duties demand
frequent travelling over the railway, or portioms of it.

The following officers and employees of the :

({) Post Office :
Deputy Postmastors General, Railway 7 When their jurisdietion does
Mail Service. . not extend over the whole
Superintendents, Bailway Mail Bervice, length of the Railway.
Postmasters General. _
Deputy Postmasters General, Over portions of lines within
Inspectors, Railway Mail Bervice, their jurisdietion.
g*;mdvlggh . Attached to the Railway Mail and Sorting Service.
Superintendents of Post Offices.
Mail Overseers. Within their divisions.
Village postmen within their beats.

() g'clegraph Department :
Such officers nnd employees whose duties in regard to Rallway Telegraphs
necessitnte constant travelling over the line or over certain por#ions of it.
All Card Passcs issued on Telegraph Service should be endorsed as ¢ available
for Brake Vans of Goods Trains '’ while all First and SBecond Olass Card
Pusses should, in addition, be endorsed as ‘‘ availablu by nny Passenger
Train, whether ordinary or otherwise *,
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Also at the discretion of the Agent:

Ministers who constantly minister to the spirituasl wants of the servants eof
tho Railway.

Contrastors or Contractors’ agents employed in the construction or maim-
tenance of the Eailway.

Befreshment Contractors.

(D) Chegues Passcs— ,

Assistant Directors Goneral of tho Post Office, when travelling on bona fide
postal service.

Enll’ploym of the Railway Mail Bervice other than those entitled to Card

'nases.

Persons other than those above mentioned whose dutics are connected with
the Railway Telegraphs but which do not involve frequent travelling an
the Railway.

Also to the following, at the discretion of the Agent :
Officers of English, Foreign or other Railways and their families.
Nore—Officers travelling in the coursg of duty, who are eligible for travelling
allowance for the performance of that duty, are not entitled to a free pass. .
Families of officers and subordinates employed on the Railway.
Norr.—Family includes tho wife ard legitimate children and step-children of an
officer residing with and wholly dependent on him. It also includes a mother or an
unmarriod sister residing with, and wholly depondent on, the officer, if he is unmarried
or o widower.

Ministers, when occasionully ministering to the spiritual wants of the servants

of the Railway.

Refreshment Contractors’ Agents, and Managers uttached to the Railway
Befreshment rooms.

Newspaper correspondents,

No. 144-R.T.

GOVERNMENT OF INDIA.
PUBLIC WORES DLEPARTMENT.

(Railwuy Traffic.)

' Caloutia, the 10th February 1300,
RESOLUTION. y

In supersession of Governmont of Indin Resolution No. 878-R.T., dated 13th
.mmmm“. . ‘Suptm}tlnlsr 1899, the G.ovarnur General in
(i M SR S ST L Govorament oficias notad in the
dmxmmmfmﬂu the Koroes in the n::rgin tr:.r:alm:y :nilcwn.y ::?:erwis::n tha:
'?E'&%?.ﬂ’:"‘dhb"‘ on duty, e, before joining or after
Rosidents of the 1st Class.

Judges of 1o High Oourta resigning office or when proceeding on or
Commimsioner in 8ind. returning from leave :

(I) special or ordinary carriage or compartment usually sssigned by rule
;o 'm:dh.. omn.ls should, whenever practicable, be placed at their disposal, if so
ealT

(1I) The charges for haulage or for reserving a carriage or compartment will
be borne by Government as in the case of journeys made on duty ; but the ordinary
fares thut would be paid if such accommodation were not provided, shall be paid
by the official in question, except in the cases stated in clauses (IIT) amd (IV).

(IIT) A Governor or Lieutcnant-Governor resident in India at the time of his
aprointment is, for the journoy to join his appointment, exempted from the paymeont
of ordinury fares and is enmtitled to actual travelling expenses for himself and for
oy members of his family travelling with him.

(IV) A Governor or Lieutenant-Governor retiring from the service and leaviug
Indin is exempted from the payment of ordinary fares and is allowed the aetual
travelling expenses of any members of his family travelling with bim.

2. The prescribed procedure regarding payments to railway administrations in
regard o journeys performed on duty shall be followed, the fares payable being
subsequently recovered by the Account Officer. .

a
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ExBaNCED PosTAGE RaTes.

178. Dr. H. 8. Gour : Will the Government be pleased to state the
effeet of the anhanced postage on letters and posteards on (g¢) the number
of letters and postcards carried by post ; (b) the increase or decrease
in the revenue as compared with the budget anticipations and the normal
for the corresponding period during the last three years.

Colonel 8ir 8. D’A. Crookshank : A special enumeration made in
certain important offices in a week of August last shows a decrease of 26
per cent. in the number of letters and posteards on last year’s figures,
but it cannot be said for certain to what extent this decrease should be
ascribed to the c¢nhaneed postage, to slackness of trade or to general
retrenchment and economy. The revenue from posteurds and letters up
to one tola during one week in August of each year from 1919 to 1922
is estimated at Rs. 4,08,000, Rs. 4,27,000, Rs. 4,58,000 and Rs. 6,11,000,
respectively. The budget anticipation of increase for the whole year
1922-23 was Rs. 1.60 lakhs, that ix to say, approximately Rs. 3 lakhs
weekly, compared with which the increase estimated for the enumeration
~week of August of this year is Rs, 14 lakhs, The enumeration of August,
however, was ton soon after the introduction of the new rates (on 24th
April 1922) to afford a fair test. The enumeration which is to be made
in February 1923 will give a better idea of the effect of the inerease in
the rates.

RaTte or Postack BETWEEN ENcGLAND AND INDIA.

174 Dr. H. 8. Gour ;: Is the Government aware that the rate of
postage between England and India is now 13d. which represents only
0-1-6, whereas the rate from India to England is still 0-2-0 ? Do the
Government propose to remove this anomaly 1

Colonel 8ir 8. D'A. Crookshank : Yes. The rate of postage from
England to India has been reduced from the 29th May last. A corres-
ponding reduction in India is inexpedient at present owing to the existing
financial stringency.

Dersrrep INLanp TeLEGRAMS.

175. Dr. H. B. Gour : (a) Will the Government be pleased to state
when and why the system of ‘‘ deferred '’ inland tclegrams was dis-
continued 1 i

(b) What was the number of such telegrams ?

(¢) And the revenue derived therefrom ? _

(d) Do the Government propose to consider the advisability of
reviving deferred mcssages ? '

Oolonel 8ir 8. D’A. Crookshank : The necessary information is being
collected and a reply will be sent to the Honourable Member as soon as
possible. - ;

Purcuase oF Rainway Materians 1N ENGLaAND.

~176. Mr. K. 0. Neogy : What amount out of the loan reeently
rajsed in England for Railway purposes, has been expended by the High
Commissioner ir purchasing railway materials ?
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The II ..ourable Bir Malcolm Hailey : I am unable to give fizures for
the High Commissioner’s expenditure up to date. According to the
budget estimates, however, it is anticipated that he will ineur an expendi-
ture of £4,350,000 during the current year on material for State-managed
railways. PPurchases on account of Company-managed lines are not made
by the High Commissioner.

Varve ofF Raitway MaTeRIiAlLs,

177. Mr. K. 0. Neogy : What is the value of Railway materials
ordered from the United Kingdom, the different continental eountries,
and other places, respectively, since January 1922 1

Mr, A. 0. Chatterjee : The Government of India lLave not the
required information.

TexnErs acckpTED BY THE Hian CoMMIsSIONER,

178. Mr. K. 0. Neogy : («) Will Government be pleased to publish
the half-yearly statements, for the periods ending 31st December, 1921,
and 30th June, 1922, showing all cases in which tenders other than the
lowest have been accepted by the High Commissioner in England 1

(b) Were such statements promised in paragraph 7 of the letter from
the Secretary to the High Commissioner for India, No. 521-H.C., dated
the 25th January, 1922, to the Government of India ¢

Mr. A. C. Ohatterjee : The statements were laid on the table
of the House on the 6th September.

Texpers FroM Foneren CouNTRIES.

179, Mr. K. 0. Neogy : («) With reference to the statements made
by Sir William Meyer in paragraph 8399 of Volume III of the Aeworth
Committee’s report, will Government be pleased to state whether tenders
are now invited from foreign countries only when it is thought that the
requirements are such as to attract foreign competition ?

(b) Does the Director-General of Stores exercise the discretion in
this matter, even now {

(¢) Will Guvernment be pleased to call for a statement from the
High Commissioner showing the instances in which tenders were not
called for from foreign countries, in the exercise of this discretion, since
January 1922 ¢

Mr. A. C. Chatterjee : (a) and (). The Honourable Member is
referred to the instruetions conveyed to the High Commissioner for India
by the Government of India in their letter No. S.-360, dated the 22nd
December 1921, a copy of which was laid on the table of the Assembly in
March last, and which dealt, among other matters, with the question of
tenders from foreign countries. The Government of India are satisfled
that the High Commissioner is adhering rigidly to their instructions. The
attention of the Honourable Member is also invited to the reply given
to Sir Montagu Webb on the 6th September on the subject of certain
allegations made in the ‘‘ Hindu '’ of the 5th May 1922. .

(¢) The Government of India see no necessity for callmg for such a

statement,
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Ramovar or RmstricTiONs ON THE EXPORT OF WHEAT.

180. Bardar Bahadur Gajjan Singh : When will the restrictions on
the export of wheat be removed ?

Mr. J. Hullah : Government are unable to make any pronouncement
on the sabject at present, but hope to come to a decision shortly.

Lanp Revenur Lkersnatiow,

" 181. Sardar Bahadur Gajjan Bingh : Will the Government be pleased
to state what steps have been taken by the Provincial Governments to
bring the Land Revenue under the Lcgislature as recommended by the
Joint Committee in their report. in paragraph (11) of the report 1 If
the reply to this question is in the negative, do the Government propose
tofdirect the Provinecial Governments to take early steps to effect this
reform ¢

Mr. J. Hullah : The Punjab Government have decided to appoint a
Committee to examine the present land revenue assessment policy in the
Punjab and to report what changes should be made. Tn the Madras
Presidency a draft Bill reculating the asscssment and revision of assess-
ment of land revenue haz heen drawn up by the Board of Revenue and
submitted to a large and representative Committee consisting of both
officers experienced in Seitlement matters and non-official members of the
Legislative Counecil. Their report has been received and is under eon-
sideration. The action taken in other provinees has not yet been reported
to the Government of India,

The (iovernment of Tndia have already drawn the attention of Pro-
vineial Governments to the importance of this question.

Numper oF Musuims, Hinous, rTc., 1N THE IMPERIAL SECRETARIAT,

182. Bardar Bahadur Gajjan Singh: Will the Government be
pleased to lay on the tahle n statement showing the number of appoint-
ments held by the Hindus, Mohammadans, Sikhs and Christians in each
Department under the Government of India ?

The Honourable 8ir William Vincent : The information required is
being collected and will be laid on the table in due course.

Pos-r AND TrrremaPH Omols IN THR Lyarrrur AND MONTGOMBRY
CoLONTFR.
188. Sardar Bahadur Gajjan Singh : Will the Government be pleased
to state the number of Post and Telegraph offices opened in the Lyallpnr
and Montgomery Colonies since the colonisation began 1

COolonel Bir 8. D'A. Crookshank : The information asked for by the
Honourable Member is being colleeted and a reply will be sent as soon as
possible,

InoREMENT OF RavEs UNDErR HrEans “Post Orriors” anp “ Ramwavs.”
184. Bardar Bahadur Gajjan 8ingh : Will the Government be pleased
to state the income of three months from the date of increment of rates
under the heads Post Offices and Railways, since the recent inerement in
the postal rates and Railway fares as compared with the income under the
same heads during corresponding period of the previous year 1
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The Houourable 8ir Malcolm Hailey : I regret that I have not yet
been able to obtain the ficures regarding the revenue from the new postal
rates ; T will send them to the ITonourable Member as soon as received.

As regards Railways, information for the complete 3 months can not
be furnished now, as the enhanced fares were introduced on the several
Railways with effect from different dates, certain Railways having in-
creased their fares only from July. Moreover, the collection of the
information would entail an expenditure of time and labour which
would not be warranted by the results,

A statement has, however, been prepared comparing the number of
passengers and earnings of each class for certain periods and a eopy of
this statement is being sent to the Honourable Member.

WITHDBAWAL OP ASSESSMENT POWERS FROM INCOME-TAX ASSESSORS 1N
Sinp.

185. Mr. W. M. Hussanally : Are Government aware that on account
of withdrawal of assessment powers from Income-tax Assessors in Sind
under the New Income-tax Act, the assessment work in Sind has suffered,
pending the re-drganisation scheme being sanctioned ?

The Honourable 8ir Malcolm Hailey : Government have received no
communication either official or non-official on the subject.

MOTION FOR ADJOURNMENT.

Bbai Man Singh (East Punjab : Sikh) : Sir, T beg leave to move
the adjournment of the business of the Assembly for the purpose of
discussing a definite matter of urgent public importance, namely, the
treatment accorded and is being accorded by the authorities to the
Akalis and others on the way to and in the_ vicjnity of the Guru Ka
Bagh in the Amritsar District, apart from rrespective of action
taken against the Akalis and members of the Shiromani Gurudwara
Prabhandak Committee arrested in connection with the Guru Ka Bagh
aflair.

Sir, as will be clear from my motion, I do not include any matters
which ure sub judice in the discussion. The arrests, the blockade at
the Guru Ka Bagh........

The Honourable Bir Malcolm Hailey (Finance Member) : May I
with your permission interrupt the Honourable Member § When
Bhai Man Singh put forward the same motion on a recent oeccasion,
I urderstand, Sir, that you ruled thut discussion was not in order in
view of the fact that a large number of cases in conneetion with those
disturbances was now before the Courts and that a large number was
likely to come before the Courts.

Mr. President : The point raised by the Honourable the Finance
Member is perfectly correct. Bhai Man Singh has asked leave to move
the adjournment of the business of the Assembly for the purpose of
Jiscussing a definite matter of urgent public importance, namely, the
treatment accorded by the authorities to the Akalis and others on the
way to and in the vieinity of the Guru Ka Bagh in the Amritsar District
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upart from and irrespective of action taken against the Akalis and
members of the Shiromani Gurudwara Prabhandak Committee arrested
in connection with the Guru Ka Bagh affair. My ruling will stand good
sunless the Honourable Member can show me in what manner he could
discuss these questions without raising questions whiech are now under
adjudication by the Courts in the Punjab.

The Honourable 8ir Malcolm Hailey : On a recent occasion my
Honourable colleague, Sir William Vincent, who is unfortunately
detained elsewhere, promised to supply Bhai Man Singh with a state-
ment regarding the disturbances at the Guru Ka Bagh. That statement
is8 now ready and the Honourable Sir William Vincent has asked me
to state that a sufficient number of copies for the use of Ilonourable
Members will be placed in the Library to-day.

Bhai Man 8ingh : Sir, as my motion stands at present, after the
arrests, as 1 was going to say, Government declared a sort of blockade
of the Guru Ka Bagh. They stopped all the routes to that place, though
the Akalis wanted to go there without committing any violence. The
authorities have issued certain orders to the police who under the
direction of their Superintendents are carrying out the orders which
are being very much abused. The police have been beating or using
different means........

Mr. President : Order, order. I do not wish to interrupt the
Honourable gentleman’s story, but the answer I want from him is an
EXIllﬂnht.IOn as to how he proposes to discuss this question without
raising questions which are now under adjudication by the Courts.

Bhai Man Singh : My reply to this question is, whatever occurred
after the blockade. the means employed by the police, have got nothing
to do with the arrests themselves or the merits of the cases. I suppose
that the blockade is there. I suppose that certain measures are being
employed........

Mr. President : Order, order. The Honourable Member is continu-
ing his story ; he is not answering my question. How does he propose
to dircuss this afternoon, if T admit his motion, the oceurrences at the
Guru Ka- Bagh without raigsing questions which are now under adjudica-
tion by the Courts 1 '

Bhai Man Bingh : The position of the accused is quite different
from that of the blockade. I want to discuss simply what has been
done af!er the blockade was declared and what has been the treatment
accorded to the Akalis. Thesc matters have got nothing to do with
the case of the accused persons.

Mr. President : Does the Ilonourable Member suggest that these
questions are not connccted with each other, and that he can discuss
-one without raising the other ?

Bhai Man 8ingh : Yes, Sir. 1 would suppose that the Government
was right in declaring the bloekade itself, but I want to discuss whether
what has been done after that is right........

Mr. President : It seems to me that the Honourable Member is trying
to play Hamlet without the Prinee of Denmark,
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Dr. H. 8. Gour (Nagpur Division : Non-Mubhammadan) : Supposing
there is a general commotion in the country or in any part of it, the
fact that some of the agitators have been laid by their heels by the
executive authorities and are awaiting their trial, does it prevent this
House from discussing broad questions arising from the general
commotion complained of by any Honourable Member ¢ 1 do not attempt
to discuss the merits of the question raised by my friend, Bhai Man
Singh, nor do I desire to enter into the controversy regarding the Guru
Ka Bagh affair. But jealous as I am of the privileges of this House
I desire a ruling from the Chair, whether the mere fact that a case
or two, or many cases, have been brought to the notice of the Courts
prevents the Legislative Assembly from discussing the broad questions
which have led to disturbance in any part of the country ?

Mr. President : It depends entirely on the issues involved in each
particular case,

The Honourable Bir Maloolm Hailey : Perhaps it may aid you,
Sir, in arriving at the ruling which you must give on this occasion if
1 recall the grounds on which my Honourable friend Sir William
Vincent objected on a recent occasion to the motion of Bhai Man
Singh. The whole of this dispute arises out of the fact,—shall I say
it is a fact, or perhaps Bhai Man Singh would prefer that 1 should
say it is an allegation, that a certain person is in lawful possession
of & Bagh or garden attached to the shrine, and that certain other
persons have attempted to oust him from that possession. Now, Sir,
it is obviously a question for the Civil Court whether the possession ig
lawful on the one hand, and whether the attempt to regain posses-
sion is unlawful or lawful on the other. In the course of attempting
to oust the present occupant from possession, a large number of persons
have come in conflict with the police who are performing merely their
ordinary duty of protecting the occupant of a property of which he
is m possession. Their culpability, or otherwise, must be decided by
the Criminal Courts. Therefore, it would be exceedingly difficult to
discuss the question raised in the motion without trenching on the
Judicial inquiry. 1 do not wish in any way to burke discussion, but
discussion would undoubtedly concern itself with first of all the eivil
question of the extent to which the occupation of the garden by the
Mahant is effective and lawful and secondly with the questions which
will now go before the Criminal Courts as to the liability of the persons
before the criminal law who have sought by forcible means to obtain
possession of the land in the occupation of the Mahant. And my
Honourable friend raised on a previous occasion a further point which
bas not yet been touched upon this morning, namely, that the action
has been taken by a Local Government, that the Local Government under
ihe constitution is primarily responsible for law and order, and that
a discussion of this nature should therefore more properly take place
in the Provineial Counecil than in this Assembly. Those are the reasons
for which my Honourable colleague objected on a recent occasion before
this House, and I feel it my duty in his absence to repeat them on his

behalf.

Mr. B. Venkatapatiraju (Ganjam cum Kistna : Non-Muhammadan
Rural) : Sir, the point which the Ionourable Bhai Man Singh raised
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[Mr. B. Venkatapatiraju.]

was with reference to the treatment given by the police to the visitors to
Guru Ka Bagh, and is not at all concerned with the persons who are
accused or under trial or about the legality or otherwise of that action,
The only question is whether the police are justified in giving the treat-
ment which was accorded by them to the Akalis and others and which
was published in the papers. That is the only point to which we should
confine our attention and I think we can deal with it without either
tonching the rights or legality of the procedure, and even accepting and
assuming that the police were right in preventing these people from going
there. The only question before us is whether they are entitled to violence
against inoffensive people, and thix is the point which can be discussed
in this House.

The Honourable 8ir Maloolm Hailey : The word ‘‘ inoffensive ’’ begs
the whole question. .

Rai J. N, Majumdar Bahadur (I’residency Division : Non-Muhan-
madan Rural) : 8ir, 1 do not agree with my friend Mr. Raju. If they
had no right to go there......

Mr, President : Order, order. The Honourable Member is discussing
the merits of the question. If the Ionourable Member wishes to put
anything for or against the point of order raised either by Bhai Man
Singh or the Honourable the Finance Member, he is entitled to do so.

Rai J. N. MajumJar Bahadur : Therefore, I say this question cannot
be raised here without bringing in the question whether the Akalis had
any right to go thcre, and whether they had any right and whether the
police were exceeding their rights are questions for the T.ocal Government
to determine and not for this House.

Mr. President : The Honourable the Member fromn Bengal is a Daniel
come to judgment and T am afraid I must bring the discussion to a close.
The request for leave to move the Adjournment is not in order,

THE CANTONMENTS (HOUSE-ACEOMMODATION) AMENDMENT
- BILL.

Mr. E. Burdon (Army Secretary) : Sir, I present the Report of the
Joint Committee appointed to consider .and report on the Bill further to
amend the Cantonments (House-Accommodation) Aect, 1902, and, as the
report is very brief and contains an ad interim recommendation for the
consideration of this House, T beg leave to read it aloud :

¢ LEGIBLATIVE DEPARTMENT.

We, the unaersigned Members of the Joint Committee to which the Bill further
to amend the Cantonments (House-Accommodation) Act, 1902, was referred, have
consldered the Bill generally and have decided to make oertain reeom:men(intions
which will involve considerable alterations and additions in the Bill. To incorporate
these further amendments in the amending Bill would, in our opinion, render the

-
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law on the subject extremely dificult of nscertninment and comprehension. Asécord-
ingly we have the honour to, report that we have refrained at prosent from amending
the Bill und that we unamimously recommend that the Bill be recommitted to us
with instructions to prepare u Bill consolidating with amendments the existing law,

BAIYID ZAHIR-UD-DIN,
E. BURDON,.
EBRAHIM HAROON JAFFER.
RAM BARAN DAS.
TEK CHAND.
W. M. HUBSANALLY,
PEYARI LAL.
JOGENDRA BINGH.
Simla, the 9th Beptember 1988.%’

Mr. President : The quection is that the Bill further to amend the
Cantonments (House-Accommodation) Aet, 1902, be recommended to the
Joint Committee with instructions to prepare a Bill consolidating with
amendments the existing law.

The motion was adopted.

RESOLUTION RE THE WEEKLY REST DAY IN COMMERCIAL
ESTABLISHMENTS.

The Honourable Mr, 0. A. Innes (Commerce and Industries Member) :
I beg to move, Sir :

‘¢ That this Assembly recommends to the Governor General in Council that, beyond
forwarding u copy to Loecal Governments and Administrations for any action which
they may consider desirable, no action need be taken on the recommendation
concerning the appliention of the weckly rest day in commercial establishments
adopted by the Gemeral Conference of the International Labour Organisation of
the League of Nations convened at Geneva on the 25th October 1921."’

The actual recommendation, Sir, which we are considering reads in sub-
stance as follows : .

‘¢ That each member -of the International Labour Organisation take moasures
to provide that the whole of the staff employed in any commercial establishment,
publle or private, or in any branch thereof, except ae otherwise provided for by
the following paragraphs, should emjoy in every period of seven days a period of
rest comprising at least twenty-four consecutive houra.

Tt is further recommended that this period of rest should, wherover possible,
be granted simultaneously to the whole of the staff of each establishmont, and that
it should, wherever possible, be fixed so as to coincide with the days already estab-
lsbed by the traditions or customs of tho country or distriet.’’

The first point T wish to emphasise, Sir, is that this recommendation
has no applicaiion at all to industrial undertakings. Industrial under-
takings are the subject of an entirely separate Draft Convention. This
recommendation solely applies to commercial establishments, that is to
say, to banks, business houses and to shops, large and small. Now, the
attitude of the Government of India towards this recommendation may
be expressed in a very few words. To some extent—in fact entirely—we
weleome the recoramendatlion. Everyone in this House, I am sure will
agree in the principle of a weckly rest day for all elasses of employees.
We think that the mcre fact that the International Labour Organisation
has placed on record a recommendation of this kind may do good in
India in tending to influence and educate public opinion in a very desirable
direction. And, with that object in view, we propose, if the House will

8
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agree, to forward the recommendation to Local Govirnments and Adminis-
trations for any action which they may think desirable. In this eonnee-
tion, Sir, I may point out that there is a fundamental difference between
factory legislation and legislation of the kind indicated in this recom-
mendation. Factory legislation munst be uniform for all India. Fac-
tories, producing factories, compete with one another in whatever
province they are established. Therefore, any legislation of this kind,
as applied to factorics, must be undertaken by the Central Government
because it must be vniform. But that does not apply at all to legislation
affecting commercial establishments. Shops cater for local needs and
thers is no reason at all why any Local Government which thinks it neces-
sary to take action ou this recommendation should not do so and should
not introduce in its own Council any legislation which it may think
desirable. As far as the Government of India is concerned, we are quite
satisfled that the time is not yet come for all-India legislation. We believe
that legislation of this kind, passed in this Assembly, would be premature,
that it would be in advance of public opinion throughout the country
and I am quite sure that all will agree with me that there can be nothing
more dangerous than social lepislation which is far in advance of publie
opinion. And I may say—-and I hope Mr. Joshi will notice this point—
that Local Governments have already been consulted. They were con-
sulted two years ago. They all were unanimous that there was no great
need for any legislation of this kind and the majority of them protested
against the Government of India attempting to legislate. The position in
India is that, as regarde the larger shops and business houses under
European control, the existing practice is already in advance of that
recommended in this Recommendation. They give a half-holiday on
Saturday and a whole holiday on Sunday and the same, I think, is true
of the larger shops and business establishments in Indian control, at any
rate in the Ports. The legislation is not necessary as far as they are con-
cerned, because the existing practice already goes beyond any legislation
which we might introduce. The question is only of practical importance
with regard to tho smaller shops and the smaller business establishments
belonging to Indians throughout the country. In these establishments
at present no weekly rest day is recognised. Muhammadan shops close,
T think, for the whole or part of Friday, and, in both Muhammadan and
Hindu shops, the place of the weekly rest day is taken by fairly numerous
religious holidays and by a certain laxity in regard to casual leave.
Now, this may be a regrettable state of affairs but we do not think it
advisable to alter it. Any legislation of this kind would be difficult to
frame and even more difficult to enforce. It would be difficult to fix on
the day to prescribe a weekly holiday. Should it be the Christian Sqnday
or the Muhammadan Friday or should we have separate days for Hmd]:u;
and Muhammadans ¥ And, then again, how are we to enforce the legis-
lation 1 Are we to enforce it by the poltee ¥ I am quite sure that the
answer to that is ‘ no ’’. Or are we to have a special inspecting staff 1
The cost of that would fall upon the Logal Governments. As T have said,
Local Governments do not want legislation of this kind, and, therefore,
I do not think we ought to pass it. For, if we pass it, we should impose
upon them expenses which they think unnecessary.
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We have far more important matters on hand than this. My own
opinion is that the right course is to let the matter rest for some time
longer. We have already imposed a weekly rest day in factory legis-
lation and, as 1 have said, in the larger business houses, the weekly rest
day is alrcady recognised in commercial matters. As time goes on, 1 have
no doubt the principle will be accepted by all shops, large and small, but
I do not think that it is up to this Assembly to try and force thg pace too
much. I recovunend my Resolution for acceptance, Sir.

Mr. K, Ahmed (Rajshahi Division : Muhammadan Rural) : Sir, I rise
to oppose the Resolution moved by the Honourable Mr. Innes. I am sorry,
I did not come here prepared to oppose this Resolution, but from what has
fallen from the mouth of my Honourable friend, it seems to me extra-
ordinary that the members attending the League of Nations meeting held
at (eneva on the 25th October 1921 were not aware that in India no such
holiday is prescribed. If, Sir, gentlemen including some of my Honour-
able friends present here were attending a meeting ignorant of the posi-
tion of the Government of India who had also sent their delegates to
represent them in the meeting at Geneva, I am very sorry they will be
rather weak in supporting the Resolution of my Honourable friend to-day.
If a day’s rest in the week suits labourers in the Western countries,
I suppose the labourers working in India are also the same sort of human
being and deserve the same weekly rest day. Sir, without inviting the
opinion of the labour parties in India, without inviting the opinion of
the labour unious that are springing up in all provinces nowadays, how
is it that my Honourable friend is again putting the horse behind the
cart ! I said in this very Assembly about 12 months ago oun a similar
Resolution of his that if the Government of India want to build a house,
they build it withodt taking any opinion from the engineer, and then,
after the house is constructed, they go and take the advice of the best
expert enginecr, whether the house has been built properly or not. That
is the positiou of the (overnment of India, especially of the Department
of my Honourable friend. 8ir, I do not find much merit in what he
has introduced in this Resolution. It will be advisable possibly for my
frignd to postpone the Resolution and to move himself for the postpoue.
ment and invite the opinion of the labourers of India and their unions
and then probably he will be in & position to judge for himself whether
it is advisable for him to bring a Resolution of this description. With
these few words, Sir, I oppose the Resolution.

Mr, N. M. Joshi (Nominated : Labour Interests) : Sir, I beg to move
the amendment which stands in my name and of which I have given notice.

Dr. H. 8. Gour (Nagpur.Division : Non-Muhammadan) : May I rise
to a point of order, Sir ¥ Hounourable Members of this Ilouse, a great
many of them, feel very much inconvenienced that retrenchment has com-
menced with the Printing Department of the Legislative Assembly and
that instead of our agenda being printed as heretofore, we are now being
vouchsafed ill-multigraphed copies of the agenda to-day. I do not think
that the Government would become bankrupt if it continued to print as
it has beenwdoing heretofore our agenda and the amendments thereon, and
I ask you, Sir, to intervene on behalf of the Legislative Assembly and see
that printing as before is adhered to.
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Mr. President : I understand the Honourable Member is referring to
the form in which Mr. Joshi's amendment is placed in the hands of Mem-
bers,

D1. H, 8. Gour : I have not got a copy of it.

(Several Honourable Members : We have not got a copy of the
amendment.)

Mr. President : That only makes the case worse against the Honour-
able Member on my right. He must have forgotten that the weekly rest
‘day intervened after he handed in his amendment on Baturday.

Dr. H. 8. Gour : We are giving a rest day to the Printing Depart-
ment of the Legislative Assembly.
Mr. President : Why not ¢t

Mr. N. M. Joehi : 1T beg to move the following amendment : '

‘* For the words in line 2 begiuning with the words ‘ that, beyond ’ and ending
with the words ‘ need be taken on ' in line 3, substitute the words ¢ to place their
proposals before this Assembly regarding ’;’’

and....... .

Mr. J. OChaudhuri (Chittagong and Rajshahi Divisions : Non-
Muhammadan Rural) : Will Mr, Joshi read how his amended Resolution
will stand t

Mr. N. M. Joshi : T will read the amended Resolution afterwards :

‘¢ At the end of the Resolution add the words ‘¢ after obtainirlF the opinions of
Locnl Governments and Administrations and public bodies representing the employers
and the employed on this question, with any modifications and limitntions they may
wish to suggest, such as (s) for confining the scope of the recommendation to
cities with a population of one lakh and over, and (b) for excluding such business
concerens, the upplication of the recommendation to which will be aguinst general
public interest.’’

The amended Resolution will read thus : .

‘‘ This Assembly recommends to the Governor General in Council to place their
proposals before this Assembly regarding the Recommendation concerning the
application of the weekly rest day in commercial establishments adopted by the
(ieneral Conference of thg International Labour Orgunisation of the League of
Nations couvened at Geneva on the 25th October 1021, after obtaining the opinions
of Local Governments and Administrations and public bodies representing the
employers and the employed on this question, with any modifications and limitations
they may wish to suggest, such as (a) for confining the scope of the recommenda-
tion to cities with o population of one lakh and over, and (b) for exocluding such
business concerns, the application of ithe recommondation to whichk will be against
general public interest.”’

8ir, my object in moving this amendment in the first place is that the
Resolution, as it is worded, does very scant courtesy to the International
Liabour Organisation to which we send our delegates at an anmual cost
of about one lakh of rupees. We simply send a copy of the Recom-
mendation to the Local Governments saying that they may do whatever
they like, and that weﬁfi‘:t much concerned in the matter. I do not
think that is the right sort of treatment to be given to the body to which
we send our delegates from here at a very great cost. Sir, the attitude
of this Government towards the International Labour Conference only
18 months back was much different. They had shown great respect to
the Resolutions passed by them. But somehow or other things have been
changing—I do not know why. Considering that all the wogd over the
attitude not only of employers but of Governments also after the war
has been changing, I am not at all surprised at the changed attitude of
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the Government of India. During the war they flattered labour because
they wanted recruits from the labouring classes. The labourers have
served their purpose, and now the Governments and the employers need
not do much for them.

But, Sir, I do not wish to go into this general question very much.
By my amendment I do not ask the Government of India to take any action
definitely, but where they only send a copy of the Resolutjons to the Local
Governments, 1 ask the Government of India to circulate these Resolutions
t« the Local Governments and obtain their opinions on thém and ask them
what action they are prepared to take, and if they are not prepared to
aceept the recommendation as it is, ask them what modified action or what
limited action they would take, and I also in my amendment make a sug-
gestion in what respects the Local Governments may make their sugges-
tions regarding modifications such as limiting the scope of the recommend-
ation only to big cities having a population of a lakh and a half and also
making provision for excluding certain trades the application to which of
these recommendations would be against public interests. You will thus
find, Bir, that my amendment is absolutely modest, it does not place any
responsibility upon the Government of India to-day at all. There is very
little difference between the Government of India and myself. The
Government of India only send a copy to the Local Governments and leave
the matter there. I simply say, send ‘a copy to the Local Governments,
request them to express their opinions and ask them what action they
would take, what little action they would take and inform the Government
of India. 8ir, as a matter of fact, the International Labour Organisation
vannot correspond with all the Loeal Governments in this matter. They
ought to correspond and we should insist that they should correspond only
with the Government of India and if they are to correspond with the
Government of India it is the duty of the Government of India to obtain
the opinions of the Local Governments and place them before the Interna-
tional Labour Organisation. The Government of India cannot leave that
natter to the Local Governments. Therefore there would be great ad-
vantage in the suggestion which I have made, namely, that the opinions of
the Local Governments should be sent to the Government of India and
then the Government of India should, after consulting this Legislature,
write to the International Labour Organisation what action they are pre-
pared to take. Sir, it is thus clear that what I ask in my amendment is
indeed a very small matter and will not cause any inconvenience to the
-Government of India. The proposal which the Government of India have
made is indeed, as my friend Mr. Kabeeruddin, described, putting the
cart before the horse. '

Reference has been made by the Honourable Mover of this Resolution
that this recommendation will apply to all shops large and small. But
as I have said, the International Labour Organisation does not compel you
to uceept the whole recommendation. You may accept the recommend-
ation in a modified form making your suggestions as regards modifications,
You may modify the recommendation and say, we shall only apply the
recommendation to big cities such as those cities which have a population
of one lakh, or we may say we shall apply it only to Presidency Towns,
But I do not understand that India is so backward to-day that we cannot
pass any legislation of this kind at all, that we cannot apply it even tg
big cities like Bombay, Calcutta and Madras.
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[Mr. N. M. Joshi.]

Sir, this legislation regarding the hours of rest as well as regulating
the hours of work in shops is not a new one in the world. 1 admit that it
is & new one to this country., In KEngland the first Shops
Act was passed as early as 1886. It is now more than 35 years since
the first Act was passed. Since then the Shops Act of England has
been improved, at least half a dozen times, and at present in England
the law regulates the opening and closing hours of shops. It
provides for midday rest for the shop assistants. It provides
tor seats being given to shop assistants, and it provides for a-half-holiday
on Baturday, and this recommendation also recommends to the English
Government to give a holiday on Sunday. Of course, so far, there is no
provision for weekly rest day in the English Act for the very good reason
that in England hardly anybody keeps his shop open on Sunday. By
custom all the shops are closed on Sundays, and therefore, in their law they
have made provision for Saturday half-holiday. Then, Sir, the Honour-
able Mr. Innes said that there is a great fundamental difference between
commerce and industry. I do not know very much what the difference is.
Practically the principle on which factory legislation is based is this that
where the employces are weak and cannot stand in the position of equality
with their employers, the Statg should intervene and protect the employees.
Take the question of commerce. In commerce the employees who are small
clerks, not very much educated very often—can they stand in a position
of equality with their employers 1 1 hardly think. At least in big cities
where there are big offices having hundreds of clerks, the clerks caunot
stand against their employers in the position of equality. Therefore the
principle of factory legislation holds good that the State should interveng
to protect the interests of the employees. Then, Sir, the Honourable Mr.
Innes referred to the necessity of uniform action. I do not advocate that
all the action that should be taken on this should be uniform. Different
provinces have got different bases of weekly rest, or let the different com-
munities, if they can so arrange, have different days of weekly rest. 1
am not dogmatic on that point at all. As a matter of fact, in England the
whole matter is left to the local authorities, but the law is national law
while the actual fixing of the holiday, namely, which day should be a
holiday is left to the local authorities. We can do the same thing. We
can pass a national law that there should be a weekly rest day in partioular
commercial concerns, or in particular cities, and leave the matter of fixing
the actual day to the local authorities as is done in England. Then, Bir,
the Honourable Mr. Innes referred to the fact that the difticulty of en-
forcing this legislation would be very great. May I tell him for
information that in England, as I said, the first legislation was passed in
the year 1886. But I think till the year 1911 for 25 years there was no
provision for enforcing the Act at all. It was only in the year 1911 that
the local authorities were empowered to appoint inspectors, and in England
even during those 25 years when there were no inspectors the Act was
found to work very well und afforded at least some protection to the em-
ployees of the commercial establishments, "

I do not say that the Government of India should follow this example.

19 ¥oox. If the local bodies can appoint some inspectors, let
them do so, but even if they do mnot appoipt

inspectors, the legislation is sush that will do some good to the employees,
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even without inspectors the employees of shops are somewhat educated,
although they are not fully educated, and if they oncé know that there is
a law which secares for them a weekly holiday, I think they will be en-
abled to secure that holiday for themselves. But, Sir, I do not wish to
speak on the merits of the question very long, because T am not discussing
the merits at all. What I want by my amendment iz that Local Govern-
ments should be consulted and that, after consultation with the Local
Clovernments, the Govérnment of India should place their proposals before
this Assembly. 1 hope, Sir, my amendment is very modest and will be
accepted by this House.

Mr. J. Ohaudhuri: Sir, 1 have much pleasure in supporting
Mr. Joshi's amendment, and for this reason. I am deeply concerned in
the welfarc of that poor and hard-worked class who are called clerks.
A lot has been done towards ameliorating the conditions of the labouring
classes, but very little has been done for improving the fate of the clerks.
Mr. Innes said that there is a great deal of difference between industrial
concerns and commercial firms. But everyone who lives in a big city
knows that these poor clerks are made to work long hours even in the
evenings. I have seen Iate at night in banking establishments lights burn-
ing, and the clerks working very late at night. In big commerecial firms
also the elerks are sometimes made to attend on holidays. Over and above
that, when these clerks work extra hours, they cannot insist upon getting
extra wages, as the labourers do. Further, we know that wages have
risen all-round in response to the rise of prices. But we know equally
well that in the commercial firms the wages of the clerks have not risen
proportionately. So there is a good deal of matter for inquiry with
regard to the sweating of the clerks. Now, so far as shops are concerned,
of course in the European shops they have regular hours of closing, and
the assistants are not made to work long hours, and if they are made
to work extra honrs, they get extra pay ; and, so far as the Indian shops
are concerned, the assistants in the Indian shops understand their own
conveniences, and they wonld not forego leisure for even extra wages.
They may transact business in the cool hours of the evening and sometimes
settle accounts late at night, but they have a mid-day siesta ; so we need
not trouble at all about the assistants in the Indian shops. It is the clerks
who work in the big commercial offices and in the Banks who require a
great deal of relief ; and therefore I entirely endorse the remarks that
have fallen from my Honourable friend, Mr. Joshi, and also his amendment.

8ir Deva Prasad S8arvadhikary (Calcutta : Non-Muhammadan
Urban) : Sir, however backward India may be in other matters,
it is certainly not backward in the matter of holidays ; and the
Members of the Assembly will bear testimony to that, they have
put in their little representation before you, 8ir, that their
most important national holidays should not be interfered with
by the Assembly continuing its sitting beyond the 22nd of
this month : it remains to be seen how that comes to be dealt with. I am
afraid, some of the last speakers have been talking beyond the issue alto-
gether, including Mr. Joshi.' He has not answered the major and the
fundamental point raised by Mr. Innes that this is not a matter in which
the Central Government can usefully or ought to legislate.

Mr. N. M. Joghi : Commerce is a central subject, 7
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‘8ir Deva Prasad Barvadhikary : But the Ionourable Member might
have improved the language of his Resolution a little from the point of
view of courtesy Mr. Joshi has raised. He will be facing the loins soon and
may be held to account,—a portion of the lakh of rupees he mentioned
will now be available for hic expenses, If Mr. Innes had said that he
recommended that a copy of the Resolution in question be sent to the
Local Governments for such action as they may think fit, wonld Mr. Joshi’s
point of view be answered ¥ Nobody suggests that men engaged in com-
merce should not have rest. I am afraid at the present moment some of
them have a little too much rest. There is one feature of the question that
has not been quite considered from the commeree point of view. Factories
which merely manufacture, by inereasing or lowering their hours by inten-
sive process can put in all the stock that the market may want. But the
commercial houses have to do their retail business ; they trade certainly, if
not in the wholsale commercial business. If it was to be a Sunday closure
it would not work. Sunday is the day on which the small shops do most of
the business because others who have had rest do their shoping on that
day and must. These are little intricate questions mostly local which
the provinces have to adjust for themselves ; and there is no reason to
believe that the provinces will he so. uneourteous as not to take note of
what the League may have decided on. Of course it is a very good thing
for our delegates to go to the League and to gather ideas and notions,
but sometimes unsuitable notions and ideas come, and if people hegitate
to accept them fully or to give effect to them, T do not think the charge of
discourtesy can be levelled. We are out to gather opinions, to gather and
digest them, and in time to do the best that we can in the light of what
we have learnt. Sir, the Local Governments, as Mr, Tnnes has pointed out,
have already been consulted, and nothing very formidable has come from
them, and T do not see what good the Central Government could now do
by asking them to consider the matter over again and report to it for
action by it. It would entirely answer the requirements of the situation
if, as the Government is bound to do, a copy of thege deliberations is sent
to them for such action as they individually, hating regard to the local
requirements, may think fit and possible to take.

For all these reasons I think, Hii‘, subject to any verbal amendments
13 woom. from the point of view T have mentioned, the spirit

. and the substance of the Resolution ought to be
accepted by this House and not the amendment.

Mr. N. B. Saklatvala (Bombay Millowners’ Association : Indian
Commerce) : Sir, T beg to remind Mr. Joshi, who has moved this amend-
ment, that he, along with me and others, was a member of the International
Labour Conference from India, which met on the 25th of October last year.
He will remember that on tne agenda it was sought to pass a convention for
a weekly rest day in commerce. About 40 nations were represented, some
of them among the most advanced in civilization ; but after a full dis-
cussion they all came to a unanimous conclusion that, instead of having a
rigid convention, it would be much better to pass a recommendation. The
recommendation simply means that the Resolution passed there may be
passed on to the different Governments for such action as they think fit,
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Thut shows that even the civilized nations of Eurepe think the gomvention
premature ; much more in our case would it be premature. As the
Honourable Mr. Innes has said, we are all siming at & weekly rest day
in commerce as well as in industry ; but we have not studied commercial
conditions so much as we have studied industrial questions. It is very
easy to see that there would be inconvenience to the public, and as regards
the small shopkeepers there will be very great disorganization, and Gov-
ernment will have to employ a large number of commercial inspectors as
they have to employ factory inspectors. 1 do not want to repeat all the
arguments which the last speaker has brought forward—I say that the
Liocal Governments are best fitted to deal with the question, which should
be left to them for whatever action they think necessary.

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Uirban) : Sir, I heartily endorse all that has been said just now. It
appears to me that this is not a matter of pressing importanee in this.
country, C(onditions vary from province to provinee, from district to
district and talug to taluq. Here are a class of people who are well able
to take care of themselves. [ quite understand the State interfering in the
case of people like labourers who work in big industrial establishments and
other concerns, for whom perhaps protection is necessary ; but here we
have to deal with & country where we have various sorts of holidays and
where people have not complaived at all. Where have we ever heard any
complaint from any. class of people that this want of a holiday is a hard-
ship ? T think these are all counsels of perfection which perhaps cannot
be accepted in this country ; there are more pressing things which require
our attention, and 1 think this is a matter entirely for the Local Govern-
ments, 1 do not see what objeet will be gained by accepting the
amendment of Mr. Joshi. Mr. Joshi says he agrees with us that condi-
tions vary : he agrees that the Local Governments are the best judges of
wkat should be done : but he wants to retain control in our hands, so that
the matter may come back to us. Well, if it is necessary, if Central legis-
lation is necessary, and il a Loea!l Government considers that Cemtral
legislation is necessary, there is nothing to prevent us from taking up
such legislation, Why keep this hold in our hands ? 1 do not see that
any useful purpose will be served by the amendment proposed by Mr. Joshi.
1t the Government, for instance, had turned down the entire proposal and
said no action need be taken, I would have supported such a motion.
Mr. Joshi says also that we should refer it to l.ocal Governments for such
action as they may deem fit to take ; but that is in fact what the Govern-
ment says, thoy say we forward this to Local Governments to take such
action as they deem necessary. What is the difference between Mr. Joshi
and the Government ! All that Mr. Joshi wants is to keep the matter
pending in our own hands ; there is nothing in the course proposed by
Government to prevent the Govermment of Indja from taking it up again,
What is gained by this amendment ¥ Government do not say that they
won’t take any more action if it is needed. All that they ask us to say is
that this is & matter for the Local (Qovernments to take such action as they
think fit. It is not a matter in which the Central Legislature can at prdsent
take any useful action, and I do not therefore see why we should accept
Mvr. Joshi’s amendment.
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The Honourable Mr. C. A. Innes : Sir, Mr. Rangachariar has express-
ed my peint of view so clearly that I have little to add. But I must
chullenge at once, and with the greatest possible emphasis, Mr. Joshi’s
remarks that my putting up this Resolution before the Assembly is an act
of disrespect towards the International Labour Organization and indicates
a change of attitude on the part of the Government. How absurd' that
acousation is will be seen from the fact that in September last in this very
House we passed no less than three Resolutions recommending that no
action be taken on recommendations of the International Liabour Organiza-
tion. Was that an act of disrespeect to the International Labour Organiza-
tion ¥ Of course it was not. These recommendations are put in the form
of recommendations in order that each member may decide for itself
whether it is possible to take any action upon that recommendation ; and
in coming to that decision each member has to take into account the condi-
tions of the country concerned. Moreover, Sir, the action we are taking in
this Resolution is strietly in accordance with the Peace Treaty.
Article 405 of the Peace Treaty says that we are bound to bring such recom-
muendations before the authority or authorities within whose competence
the matter lies for the enactment of legislation or for action.
In this particular ease legislative action may be taken either in the
Central Legislature or with the sanction of the Government of India in
the Provineial lLegislatures ; and our view is that, if any action is to be
taken at all, it should be taken by the Local Governments concerned in their
own_Legislatures. That is why, strictly, as I said before, in accordance
with Article 405 of the Peace Treaty, we proposed to this House that we
should merely bring the recommendation before each Local Government
te decide for itself whether there is any necessity to take action upon it.

Mr. Joshi apain entirely misunderstood my point as to the difference
between commercial and industrial legislation. As 1 pointed out, indus-
tries compete with one another from various provinces, and any legislation
of that kind must therefore be taken in the Central Legislature in order
that it may be fair for all provinces. Commerciul establishments cater for
local needs ; they do not compete with one another in different provinces ;
therefore there is not the least necessity for us to take action upon this
recommendation in this Legislature. In fact, in view of the reports that
we have received from all Local Governments, it would be wrong for us to
do wo, It is perfectly true that those reports were received in December
1920 ; but T see no reason to suppose that the reformed Governments would
not take preeisely the same view as the pre-reformed Governments., The
gituation has changed in another material factor ; every Local Government
in India at the present time is in a state of financial stringency. What is
the good of passing legislation at this time if we are not going to make it
effective ; Mr., Joshi does mnot state how he is going to give effect to it :
whether he expects the Police to do it or that special Inspectors should be
appointed. If special Inspectors are to be appointed, then I say, Sir, that
those special Inspectors are required much more for the proper enforce-
ment of the Faetory Act. One of the difficulties of our legislation in
regitd to factories is that, owing to their financial difficulties, Local Gov-
crnments are finding it difficult to provide for adequate mspectlon
. Then, Bir, Mr. Joshi in his statement said there was very little
difference between him and me ; he was not asking the Local Government
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to do very much : simply to take such action as they think fit. That is not
his amendment. His amendment is that they have got to suggest such
action as they think suitable, and they have got to suggest how the scope
of the recommendations is to be defined : they have got to suggest what
exclusions and exceptions are necessary. Mr. Joshi referred to the English
practice. Now, Sir, England is a very different part from India. The
Sunday holiday in England is a national institution, and it is a national
institution bécause it has the very strongest religious sanetion behind it.

For over a thousand years in England Sunday has been observed
us A matter of course as a holiday ; and even so, in spite of what Mr. Joshi
has said, the British Government has not been able to pass any legislation
to enforee the elosure of retail shops in England. I have here a report of
Nir Montagu Barlow's speech, Sir Montagu Barlow was the British Gov-
ernment. delegate to the Geneva Conference. This is what he said :

“ Thero hus been genernl legislation on this subject, dating, not from 1885,

but for 250 ycurs, in England. Further than that, in 1911, we deflnitely attempted
to introdluce further legislation to define more clearly by legal cnnctment this
nractiee of the weekly rest day in retail trade which as T have said is already fully
catablished in practice  but the attempt at legislation broke down. The then Home
Haeretury had to withdraw the provisions on the subject ; the difficulties proved
too great. The main difficulty was that of limiting and adjusting the necossary
exceptions. '’
Now, Sir, that is the experience of a country where your weekly holiday is
alrcady a national institution, where the weekly holiday has a strong
religious sanction behind it and where you have a homogeneous popula-
tion, a population with no differences of caste and few differences of
religion. Even so, owing to the difficulty of providing for the necessary
exceptions and adjustments they have not been able to legislate to provide
for the closure of the retail shops. Are we likely to be more successful
in this eonndry ? 1 need not go into the differences. In any case,
would it he wise for us at this time to attempt to legislate pn the subject ?
In it not better that each Local Government should tackle this question if it
thinks fit to do so ? There would be no difficulty about Mr. Joshi’s point.
In forwarding this Resolution, if the House will accept it, to Local Govern-
ments, T will certainly ask them to let me know in due course what action
they propose to take on the subject. But there is hardly any necessity to
do that because if a Local Government does propose to legislate, the sanction
of the Government of India will be required, and we shall then be able to
make the necessary report to the League of Nations. T oppose the amend-
ment,

The amendment* was negatived.

Mr. President : Tn consequence, the secondt part of the amendment
falls to the ground.

The original Resolutiont war adopted.

£ ¢¢ That for the words in line 2 begioning with the words ¢ that, beyond ' and
ending with the words ‘ need he taken on ' in line 3 substitute the words ‘ to placo
their proposnls before this Amsembly regarding ';?’

t¢¢ At the end of the Resolution add the worda ¢ after obtaining the opinions
of Locul Governments and Administrutions and publie bodies representing the
employers and the employed on this question, with any modifications and limitationa
they mny wish to suggest, such ns (a) for confining the scope of the recommendation
to citics with a population of one lakh and over, and (b) for excluding such business
couccrus, the application of the recommendation to which will be against genera]
publie intercst "’

1 Vide page 361 of these Debates,
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The Honourable Mr. 0. A. Innes (Commerce and Tndustries Member) :
8ir, T beg to move that :

‘¢ This Assembly recommends to the Governor General in Couneil that mo action
be taken on the recommendation concerning the limitation on hours of work in
inlan} novigation adepted by the General Couference- of the International Labour
Orgnnisptien of the League of Nutious convened at Gemow on the 15th duy of
dune 1920,

The substance of this recommendation is that each member of ths
Intermational Labour Organisation should, if it hasx not already done
80, enact legislation limiting in the direction of an eight-hour day or
a 48-hour week the hours of workers employed in inland navigation.
1t is noteworthy that in view of the inherent diffienlties of the subject
the Genoa Conference made no attempt to frame a draft Convention
on this subjeet ; it eontented itself with a recommendation, and that
recommendation was so drafted as to leave each member diseretion
to prescribe such gualifications as mizht be neeessary to meet climatic
and other conditions, Now, Sir, we have already consulted all the
Local Governments who are interested in maritime and inland naviga-
tion upon this recommendation, and on the receipt of their replies we
were 80 impressed with the difficulties in the way of accepting the
recommendation or of enforeing it if we did accept it, that we decided
to take the full time allowed us by the Conference, namely, two years,
before it was necessary for us to make any report of what action we
propose to take on the recommendation ; and we decided as 1 said in
my speech on the 26th Neptember last in this House that we would
make further inquiries before we placed the matter before the Assembly.
Now, Sir, we have made those inquiries ; the inquiries have been directed
to aseertaining whether otlier Governments have found it possible
to give effect to the reeommendation of the International Labour
Organisation in regard to this matter ; and the result of those inquiries
entirely confirms the view taken by the Government of India as
to the difficulties in the way of accepting the recommendation and of
taking action ypon it. Some Governments have aceepted it in prineiple ;
but many of the more important members of the International Labour
Orgunisation have not yet found it possible to take any action upon it,
Great Britain has decided to poestpone consideration of the subject.
No action has yet been taken on the recommendation by Japan or
Italy Norway and Sweden have definitely decided not to give effect
to the recommendation. In France the matter has been dealt with
by a regulation prepared in consultation with employers and workers.
In this regulation all attempt to regulate hours of work has been given
up. lnder the agreement the daily hours. of duty, not work, are
fixed on working days, not at eight hours a day, but at 9, 10 or 11
hours a day according to the season of the year, and in addition to
that all kinds of exceptions are provided for, exceptions in respect of
particular classes of workers, exceptions in cases of emergency and
so forth. Germany again has just prepared a Bill to regulate the
‘hours of labour in industries, but the hours of labour in inland naviga-

tion have been apecially cxcepted from the purview of that Bil by
the German (Government. : '
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T think T have said enough to show that in spite of more favourable
conditions in Burope the most important European Glovernments have not
found it possible to give effect to this recommendation. The difficulties
are of conrse obvions. To begin with the whole character of _wnrk on
board ship differs from work in a factory. Ina factory work is intensive
and continuous. On a ship, exceptperhaps in the engine room, 1t
is neither hard nor continuous. Rather it consists of being at hand
to do such jobs as may be nccessary from time to time. It is dependent
on conditions of weather, water, on times of arrival and stopping
places, and spells of labour alternate with long periods of cessation of
work. There are oceasions again when the whole crew has to turn
out irrespective of whether the men are on duty or not, as when the
ship runs aground as is not infrequently the case in the Sunderbuns
and other Indian rivers. Apart from these obvious diffieulties, how
are we to enforee any rule or rvegulation which we might introduce ?
We might of course preseribe logs and registers ; but we shall have
no guarantee that they are correctly prepared. Even if we did this,
French experience shdws that we shall bave to provide gll kindx of
exceptions and exemptions.

Inland navigation is a provincial subject ; that is to say, Tiocal
Governments will have to bear the eost of providing the machinery
necessary to enforee and earry out any legislation that we might pass.
All the Loeal Governments who are directly concerned with inland
navigation are entirely opposed to législation on the subjeet.

They say there is no demand for it, that it is unnecessary and
that it is inadvisable. If we introduce any limitation of hours of work
at all, it will probably be in the direction of 60 hours a week. The
Local (Governments' Reports show that 60 hours are never worked,
and from that point of view perhaps there will be no bar to legisla-
tion, but I am opposed on principle to legislation which is unnecessary
and which we could not enforece except without an expensive
machinery totally disproportionate to the end in view. I think, Sir,
that in this case again we should aceept the views of the Local Govern-
ments concerned, and T hope that the House will accept my Resolution.

Mr. N. M. Joshi (Nominated : Labour Interests) : Sir, while
speaking on this Resolution, I should like, first to get some informa-
tion from the Government of India. This recommendation concerns
the employees working in Inland Navigation as much as it conterns
the employers as well as the Governments. I should like to know,
therefore, from the Government of India whether any of the employees
cqncerned or their organizations have been consulted in this matter.
Sir, even the International Labour Organization and its Constitution
shows very clearly that these matters should be decided mnot by one
party, but by all the parties concerned, namely, the Government,
employers and the employees, and this will be definitely clear from the
words of this recommendation itself which T would read just now :

fOLat each metner of the Tnteruai Labour Organization should, if it Ims not
alr-2dy qone se, enact legislation limiting in the direction of the above declaration
in the Trealies of Peace the hours of work of the workers employed in inkind
aavigution, with such specinl provirions as may be mecessary to meet tho climatic
anit ‘ndestral conditions peeunliar to inmnd navigation in each country and aféer

.crgultat.on with the oi1garizations of cmp’ pers > izati
oawlaton f emptop and the organizations of worke'y
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The Governments are not expected to take any action or come to any
decision in the matter without consulting the organizations of employers
and the employees. I would therefore like to know from the (}:(rve}'n-
ment of India, whether the employees working in Inland Navigation
or the employers have been consulted. From reading the opinion
sent by the Government of Bengal I find that they had consulted a
number of people, most of whom were employvers, and perhaps some
were (Government officers, but no organizations of the seamen or the
seamen themselves were consulted. Sir, I know that some T.ocal
Governments hesitate to recognise the organizations of the working
classes till that recognition is forced upon them by eireumstances. It
may be that the practice of the Local Governments is not to counsult
these organizations, but it is the duty of the Loeal Governments and
of the Government of India, if the Local Governments don’t do it, to
consult the employees themselves. They must devise some method
by which the wishes of the employees will be ednsulted ; ax a matter
of fact, it is not diffiecult. When Government wants to ascertain the
opinion of the people in villages if they think that such opinion will
be useful for their political purposes, they do ascertain the views of
these ignorant people. There are many Aman Sabhas in the villages
which declare their opinions on many political questions. It is not
therefore difficult for the employerf of this trade or industry to declare
what the employees think about this recommendation. I therefore
feel that the Bengal Government, which is chiefly concerned in this
matter, has failed in its duty. Take the second -Government which
is concerned in this matter, namely, the Government of Burma. They
also do not seem to have consulted any of the employees eoncerned nor
their organizations, and the Government of India accept the recom-
mendations of the Local Governments without earing to inquire whether
the wishes of the employees have at all been consulted. I think it
is abrolutely wrong for this Assembly to decide this question in one
way or the other hefore they ascertain the views of the employees
concerned or the views of their organizations. T therefore make a
motion that the consideration of this question he postponed till the
opinions of the employees concerned or of their organizations are
obtained and placed before this Assembly.

Mr. President : The question is that the further consideration of
this Resolution be postponed till the opinions of the Labour Organiza-
tions concerned are duly ascertained.

Dr. H. 8. Gour (Nagpur Division : Non-Muhammadan) : Sir, my
Honourable friend who represents labour in this House has addressed
a very long argument on- one short point, namely, that the employees
have not been consulted by the Governments of Bengal and Burma
before submitting their recommendations to the Government of India,
but he had not addressed himself to the main question raised by the
Honourable Mover of this Resolution. That question was, with the
uncertainty of hours of work and the fact that this labour is for the
most part a labour which does not actively work, but is only ready at the
beck and call of the serang, are points which Mr. Joshi cannot deny.
If these facts are admitted, it is perfectly obvious that the Resolution
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which the Honourable Mr, Innes has moved must be passed by this
House without reference to the fact that the employees have not
been consulted. I do not know whether the employees have or have
not been consulted and what organizations the inland seamen in Bengal
and Burma possess. On that point the Honourable Member for
Commerce and Industry will enlighten us, but I think, whether they
have been consulted or not, no case whatever has been made out for
postponing this Resolution, and I therefore commend it to the House
and move that it should be passed.

The Honourable Mr, 0. A. Innes : Sir, whatever force there may
be in the point raised by the Honourable Mr. Joshi, at any rate it
is not the fault of the Government of India. The Government of India
are well aware of the recommeadation of the International Labour
Organization, that in these matters organizations for work people and
employees should invariably be consulted, and, when we consulted
Local Governments about this matter, we specially said that, in regard
to this yuestion of inland navigation, in dealing with the questions raised,
organizations of work people should be consulted, where they exist,
as well as employers. The only trouble is, Sir, as far as 1 can under-
stand, that organizations of the work people of these inland steam
navigation companies do not cxist. At any rate, I do not know the
names of any of them and the Bengal (Government expressly stated
that they were unable to consult any representative organizations of
work people. That, Sir, is the explanation of the difficulty. It is
for the work people themselves to organise themselves and then we
shall be happy in every case to consult them. As my Honourable
friend, Dr. Glour, has pointed out, Mr. Joshi has not addressed himself
to my main point, namely, that experience all over Europe has shown
that legislation of this kind, regulations of this kind are particularly
difficult, not only to pass but also to enforce, owing to the very nature
and conditions of inland navigation. And I may just refer to one
point which appeared in the telegrams to-day. In to-day’s telegrams,
I notice that all foreign nations, with the excébtion of France, have
definitely refused to take any action upon the suggestion that an §
hour day should be enforced on sea-going ships.

With these words, I oppose Mr. Joshi’s motion.

The motion was negatived.

Mr. President : The question is :

¢/ That this Aescmbly rocommends to the Governor General in Couneil that no
nction be tuken on the recommendation concerning the limitation on hours of work
iy tnland nnvigation adopted by the Geueral Conference of the International Labour
Organisation of the League of Nutions convened at Genou on the 15th day of June
1920,"’

The motion was adopted.



RESOLUTION RE EMPLOYMENT OF YOUNG PERSONS AS
TRIMMERS AND STOKERS.

The Homourable Mr. C. A. Innes (Commerce and Industries
Member) : Sii, I beg to move :
¢ That this Asscinbly recommends to the Governor General in Couneil that he
should ratify the Druft Conventions adopted by the Genernl Couference of the
International Labour Organisation of the League of Natious convened nt Geneva on
the 25th day of October 1921 :
(1) Fixing the minimum age for the admission of young persons to employ-
ment us trimmers or stokers ;
(2) Concerning the compulsory medical cxumination of children and young
persons employed at sca.'’

The Draft Convention regarding trimmers and stokers prescribes that
young persons under the age of eighteen years shall not be employed on
work on vessels as trimmery or stokers, but this dees not apply to persons
of not less than sixteen years of age, who, if found physieally fit after
medical examination, may be employed as trimmers or stokers on vessels
exclusively engaged in the coastal trade of India and of Japan, and the
Draft Convention regarding compulsory medieal exumination of children
and young persons employed at sea says that the employment of any child
or young person under i8 years of age on any vessel, other than vessels
upon whieh only members of the same family are employed, shall be eon-
ditional on the production of & medical certificate. We propose, Sir, if
the House agrees, that both these Draft Conventions should be ratified.
The Draft <Convention regardiug trimmers and stokers merely
confirms the existing practice of the Government- of India, a practice
which has been in foree ever since 1911, It is, of course, true that it is
difficult fer us to preseribe any particular age below which young men
may not be employed ar trimmers and stokers because these lascars do
not carry birth ecertificates, but our orders are that shipping masters in
all inaritime provinces must pay the most particular attention to the
physique of the lascars seeking employment and, where such candidates
appear to be physically unfit by reason of their yvouth, they should offer or
refuse employment, as they think fit. Well, Sir, as the Draft Convention
confirms our existing practice, I think the House will agree that it should

be ratified.

As regards the encouragement of compulsory medical examination
of children, this Draft Convention is a corollary to the Convention which
was ratified by the Ilonse last year. We ratified the Draft Convention
passed at Genoa fixing the minimumn age for the admission of children,
subject to the reservation that it should apply only to foreign going ships
and home trade ships of not less than 300 tons. Ilaving done that, Bir,
we entirely agree with the League of Nations that we must complete it
by preseribing compulsory medicul examination.

Mr. N. M, Joshi (Nominated : Labour Interests) : Sir, having
ascertained the general attitude of this House towards labour questions in
apite of the existence of the so-called Democratic Party, I do not propose
to move any amendment or any motion, but I do say this, that I do not
approve of the distinetion whieh has been made in this Convention
between the young boys of this country and the young boys of other
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countries. The Convention that has been adopted for the non-Asiatic
world fixes the minimum age at 18 but at the suggestion of the Govern-
mént +f India ahd the Japanese Government, the minimum age for the
ciployment of boys as trimmers and stokers in these two countries has
been fixed at 16. The Government of India believes that boys of 16 in
India are as strong, if not stronger, than the boys of 18 in Europe. I
wonder whether the Government of India hold such a high opinion of
the physical fitness and stamina and strength of Indians. They regard
Indians as being physieally better or superior to the young boyr of
Europe. Or is it that the Government of India regards the boys of this
country as being of inferior physique ¥ I do not know how it seems to
the Governnment of India but 1 make it quite clear that, although I am
not moving any amendment or making any motion, I do not approve of
this distinction made between an Indian boy and a non-Indian boy,
The motion was adopted.

RESOLUTION RE EMIGRATION FOR THE PURPOSE OF
UNSKILLED WORK TO MALAYA AND CEYLON, ETC.

Mr, J. Hullah {Revenue and Agriculture Seeretary): I am sorry,
Sir, that I am not able to move the Resolution® regarding Malaya and
Ceylon which stands in my name, The Resolution asks the Assembly to
approve certain draft notifications. We have found it necessary at the
last moment to enter into further negotiations with the two Governments
concérned and therefore, with your permission, 8ir, I should like to
abstain from moving the Resolation. Indeed, it might be out of order,
I suggest, if T attempted to move it, sinee it proposcs an impossibility—
the notifications not being ready.

‘Mr. President : I ain not very clear as to the position in which the
Honourable Member wishes to leave these proposals as regards the rest
of the Session. If he thinks he will be in a position to bring forward
these proposals before the end of next March, I suggest to him to move
the Resolution and then move for leave to adjourn further discussion.

Mr. J. Hullah : I am not sure, Sir, whether the course that you
suggest is the right one. If T move the Resolution now, shall I not be
barred from proposing the same Resolution for another ycar ?

Mr. President : The ITonourable Member really wishes to reserve
to himself the liberty to move a Resolution raising substantially the same
question though in a different form. I do not want to bar the possibility
of discussion any more than he does.

Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : May I point out, Sir, that if he does not move it now, it would
not bar him ¢ He does not withdraw the Resolution. Ide simply does
not move it. That is all.

Mr. President : The Ilonourable Member from Madras is right.

* ¢{ This Assembly approves tho draft notifications which have been laid in draft
before tho Chamber specifying the terms and eonditions on which emigration for
the purpose of unskilled work shall be lawful to Ceylon, the Straits Settlements, the
Federated Malay Btatos of Perak, Selangor, Negri, Sembilan, and Pahang and to
tho Unfedorated Malany Stutes of Kedah, Perlis, Johore, Kalantan, Trengganu and
Brunei, and rocommends to the Governor Gencral in Council that the notifications
te publishod in the Gagetto of Tudia.’’ '
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RESOLUTION RE RECRUITMENT TO THE INDIAN FOREST
SERVICE.

Mr. J. Hullah (Revenue and Agriculture Secretary) : I move, Bir,
that :

¢¢ This Assembly recommends to the Governor General in Couneil that resruit-
ment to the Indian Forest Bervice be by selection, in England and India, of recruits
who have already undergone a preliminary cducation in Forestry followed by
training for ome year, in England and Europe, of all recruits together at a Central
Institntion, as recommended by the Intpr-departmental Committee on Imperial
Forestry Education in their Report of February 1821.°’

In respect of the conservation and management of her forests, Sir,
India is far ahead of any part of the British Empire, and no part of the
Empire has anything which can compare in size and completeness with
what we call the Indian Forest Service. I do not think it is necessary
for me to dilate at any length on the importance of her forests to India.
It is sufficient to say that they cover an area of almost a quarter of the
whole of British India, that in the last 45 years the net profit from them
has risen from Rs. 15 lakhs to Rs. 2} crores, that Indian timbers excel
in their number and variety the timbers of any other country in the world
and that, thanks to the efforts which we are making by advertisement
and exhibition in England, we hope that the reputation of those timbers,
especially the kinds that are little known at present, will also be unsur-
passed. Our forests are of the greatest value to the agricultural life of
India. They are most important as a source of fodder supply ; their
influence on climate, on drainage and on conserving the water supply of
our rivers and canals is immense, and last but not least, they have in them
enormous potentialities for the commercial and industrial development
of India. It is therefore obviovs that the question of training the officers
who have to administer this valuable property is of great importance.

For some reason, up to the present, the Indian has shown little or no
inclination to enter the Indian Forest Service ; you can count at present
on the fingers of one hand the number of Indians who have been directly
recruited to the Imperial Branch of the Service. We have done already
a good deal to remedy this and we have sent to England a certain number
of probationers. The year before last we sent 4 ; last year we sent 22 ;
this year we are sending 10. They are on their way to England now, and
the percentages of the numbers sent in the last two years are, as a matter
of fact, slightly in excess of the percentage of Indians laid down by the
Secretary of State for recruitment to the Forest Department. I do not
know what is the reason for the reluctance of Indians to enter this branch
of the Service. I know there are some, or were some, who were under
the misapprehension that there was some bar against the admission of
Indians to the Service. There never has been any bar whatsoever. The
regulations have always left it open to the Indian as much as to the
European to enter the Service and there was no obstacle whatever to
the recruitment of even 100 per cent. Indians if so many had been
found qualified and had gone to England and competed and proved their
fitness to that extent. Nor again can I believe that it is due to the
reluctance of the Indian to go to England for training, He has not been
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reluctant to go in conmsiderable numbers to England to compete for the
Indian Civil Service or for the Indian Medical Servjce. But the facts
being as they are—and we have had considerable difficulty even in obtain-
ing the probationers whom we have sent to England in the last two years—
we should now see how we can best stimulate recruitment, especially by
providing adequate facilities for training.

This matter has a somewhat long history. The Public Services Com-
mission recommended that there should be established ip India an institu-
tion for training in Forestry up to the very highest standard, and they
recommended that this institution should be at Dehra Dun, where we have
at present a college for training Indians for the Provincial branch of the
Service. The Local Governments for various reasons, which it would
take me too long -to detail now, were almost unanimously against this
proposal, that is, to train all recruits, British and Indian, in India at
Dehra Dun. Tn deference to this opinion the Government of India, who
formerly had been in favour of the training of recruits at Dehra Dun,
went back on their opinion and recommended to the Secretary of State
that recruitment should be in England and India and that training should
be in England. The Secretary of State was not prepared to accept that
solution, but since the whole question of training was coming before the
Imperial Forestry Conference in England, he agreed to postpone the
matter, and he asked the Government of India to obtain as much opinion
as possible on the subject, laying special emphasis on the need for obtain-
ing Indian opinion.

The Government of India again consulted the Local Governments and
each and every Member of the Assembly has, I think, been supplied with
this hundle of papers which contains a good deal of past correspondence
and the opinions of the Local Governments in full.

There are three methods of training., The first is to continue the
present system ; that is to say, University graduates, whether British or
Indian, are sent to England for special training in forestry for two years.
That is a cheap system and has given, it must be acknowledged, very good
results as regards the British recruits ; as regards the Indian recruits we
do not yet’ know what the results will be, but I am glad to tell the
Assembly that the reports that we have from England regarding the
Indian probationers who have been sent there and are now under training
are excellent. The second scheme is what might be called the Secretary
of State’s scheme, that is, of training both British and Indian proba-
tioners at Dehra Dun. A good deal of opinion has been received in
favour of this scheme, bu:t less than for the third scheme which forms the
subject of my Resolution. The Local Governmenis are not unanimous,
but a majority is in favour of the scheme which I am about to support.
The strongest opposition comes from the Government of Burma which is
averse to any training of Burmese recruits in India, and I may say at
once that if any scheme of training at Dehra Dun should finally be
adopted the Government of India do not propose to press on the Govern-
ment of Burma that they should come into the scheme if they on further
consideration still do not desire to do so. An all-Debhra Dun scheme
will be an extremely expensive ome. We shall have to introduee an
entirely new course of training. We shall have to put up expensive
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bmldmgs and pay stipends to the British reecruits if they are brought out
for training. Having paid stipends to the British recruits I do not see
how we can refuse them to the Indian recruits as well. The cost of the
scheme is put down in these papers at no less than Rs. 50,292 for each
British recruit and Rs. 44,412 for each Indian recruit, as compared with
the present cost of Rs, 11,000 and odd for the DBritish recruit and nearly
Ra. 14,000 for the Indian. A good deal of the cost per recruit is repre-
sented by the interest on ecapital outlay and I admit that it might be
possible to reduce the cost by adopting a more modest scale of buildings
than has at present been contemplated, but I reckon that, even if we had
no new buildings at all, the cost of a British recruit would be Rs. 36,000
and that of an Indian Rs. 30,000. And here we come to a point which
I think is often overlooked when Indianisation is disecussed and when the
very laudable ambition is put forward of making India sclf-contained in
the matter of training institutions for the public services. In England
generations of pious benefactors have endowed the ancient universities
and colleges, with the result that young men can be obtained, either for
England or for the Colonies or for India, with no cost whatever tp the
State,—certainly no cost to India except what is spent on their pro-
bationary period if ome is fixed. In India, unless similar pious
benefactors come forward in considerable numbers and very munificently,
it will fall, I think, on the State to establish and maintain the institutions
that will be necessary to train recruits for the services up to the high
standard which, I suppose, India will demand, with the result that every
recruit will, befere he begins to work at all, cost a great deal of money.
It is even possible that this initial expenditure may approach the extra
expenditure which is paid to the European as salary in the form of over-
sear allowanece. However, I take it that India wants Indianisation
and also wishes to provide herself with properly equipped training
ingtitutions and is ready to bear the cost if it is not excessive.

The third scheme is the result of the Inter-Departmental bomnnt.tec
which considered the subject of forestry education in England in Feb-
ruary 1921, Their report is among the papers and it will be seen that
they recommended the establishment of a central institution in forestry
at Oxford. They also made an important proposal, in faet an innovation,
that probationers admitied to that institution should be men who Lad
already obtained a degree or diploma in forestry and should come to the
central institution for what might be deseribed as a finishing eourse. It
is contemplated that the probationer will be a man who has taken up
forestry as a vocational subject and that up to the point when he is
admitted to the central institution he shall have paid for the expenses of
his own edueation in forestry. The advantage here is obvious. We get
young men who not only know something of forestry but also have stuck
to the subject sufficiently long to prove that they have & real interest in
it. At present the only recommendation that our probationers can show,
whether they be British or Indian, is that they are possessors of a
university degree. Whether they have any real leaning towards forestry
or any interast in the subjeet remains in doubt. Now, this initial voga-
tional eduecatiun in forestry is availahle already at the British Universities
of Oxford, Cambridge, and Edinburgh. There will, therefore, be no
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difficulty, we anticipate, in obtaining probationers who have already
gone through a forestry course. With Indians the case is different. The
Provineial Service course at present in force in Dehra Dun does not train
up to a sufficiently high standard and we must therefore improve the
education at Dehra Dun by expanding the course and raising it to a
higher standard, so that the Indian recruits also may have received an
adequate voecational training in forestry before they enter the central
institution.

To do this, it will be necessary to expand the Provincial service
course, and our proposal contemplates that all
students at Dehra Dun will in the first instance

enter the College there, go through the training in forestry, and that
at the end of the course, those who are the best and most successful will
be selected as probationers for the Imperial Branch of the Service and
sent to the proposed central institution in England. We claim for this
proposal certain advantagcs. We claim that it gives all Indians a
fair chance of obtaining a high training in forestry in their own country,
‘pot far from their homes, and within reach of parental supervision at
an impressionable period of their lives. We claim that it enables the
State to secure the best Indian and British talent available, and, what
is more, that the students whom we select will, as I have said before,
be men who have already shown some aptitude and some inclination for
the life of a forest officer. So far as the Dritish recruits are concerned,
we avoid the danger of removing them from the benefits of a Univer-
sity training. It provides for joint training—a matter, the importance
of which, as Honourable Members will see from the papers in their hands,
i8 recognized by nearly cverybody who has written on this subject.
Further, it gives the recruits the benefit of an acquaintance with the
best methods of forest management. Now here we come to a somewhat
vexed question. The possibility of training in India depends to g large
extent on the facilities for observation which are given by the Indian
forests. It must be admitted that the Indian forests, although very
extensive and very valuable, can show at present practically no exam-
ples—there are two or three exceptions—practically no examples of
systematic management over a long series of years. It takes any-
thing up to a hundred years to grow a tree which is fit for timber : and
- it is only in the forests of the continent that it is possible to see the
results of systematic management over a very long series of years.
There you can see the age gradations of the forest so arranged as to
give a continuous supply of matured timber over a long series of years.
No such examples can be found in India. The scheme that we put for-
ward will give at any rate the Indian recruits the benefit of seeing
Indian forests while they are at Dehra Dun, while the extra year in
‘Bngland will give them the opportunity of seeing the forests of the con-
tinent and the visits to the continental forests, which hitherto have
always formed part of the training of our forest probationers, are re-
garded as perhaps the most important part of that training. Again,
we claim that our scheme meets public opinion and sentiment ; that is to
say, the ambition of providing in Indin itself a high course of forestry
training. Lastly—and at the present time this is of great importance—
the scheme iy far cheuper thun that of having all training, British or
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Indian, at Dehra Dun. For the British recruit we shall have to pay
nothing, except a stipend for onc year and the cost of his passage to
India, and we estimate that each British recruit will cost only Rs. 8,100.
The Indian recruits, it is estimated, will cost in all Rs. 17,559. The
reason for the comparatively high cost of the Indian reeruit is the
fact that he will have been at Dehra Dun for three years going through
a joint course, from which we propose to take both the Provincial and
the Imperial recruits, and the actual extra cost which will be
entailed by sending him to England for training will be in the neighbour-
hood of about Ra. 10,000, because that part of the course which he under-
goes before he leaves for England will cost only about Rs. 7,000.

It has been necessary for me to mention the subject of Indianization,
but I hope that the consideration of this Resolution will not drift into
a discussion of the rate at which the Service should be Indianized, for
this Resolution is entirely independent of the question of the rate of
Indianization, and even if it should be decided at any time that the
whole of the Imperial Service shall be Indianized, that Indiauns shall
form 100 per cent. of that Service i i
Zone which we should advocate. Finally, it remains for me to say that
whatever scheme is adopted will of course depend on financial considera-
tions. I cannot commit the Government of India at present to putting
any scheme that may be decided upon into immediate force. We may
have to wait until the financial position improves, and meanwhile the
present system of recruitmment and training, which is, after all, a very
good and a cheap one, will have to continue. I now commend, Sir, my
Resolution to the Assembly.

My, President : Resolution moved :

‘¢ This Assembly recommends to the Governor Goneral in Couneil that recruit-
ment to the Indian Forest Bervice be by selection, in England and India, of recruits
who have already undergone & preliminary education in Forestry followed by
training for one year, in England and Europe, of all recruits together at s Central
Institution, as recommehded by the Inter-departmental Committce on Imperial Forestry
Education in their Report of February 1821."’

Mr. K. 0. Neogy (Dacca Division : Non-Muhammadan Rural) : Sir,
I beg to move the following amendment :

¢¢ that all the words after the words ‘ Governor General in Couneil * bo omitted,
and the following be substituted in place thereof : ¢ that all recruita for the Indian
Forest Bervice should be trained at Dehrn Dun as soon as the necessary arrange-
ments recommended in that behalf by tLe Public Bervices Commission in 1916 could
be made, and that pending such arrangements the present method of reeruitment
should continue ’.”’

Sir, I think that it is purely an accident that we are discussing this
Resolution to-day. Mr. Hullah gave a brief history of the whole ques-
tion, but I will try to rclate the history of the case at some greater
length and show what I mean. As has been said, the Public Services
Commission recommended in 1916 that recruits for the Indian Forest
Service should be trained at a central instituto to be established at
Dehra Dun. There was of course, Sir Frank Sly’s note of dissent, in
which he thought that all the reeruits should be trained not at Dehra
Dun but at & central institute in England., That was in 1916, The
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next stage is reached in October 1918, when we find that the Government
of India decide to give effect to the recommendation of the majority
of the Public Services Commission. Now, in September 1919, about a
year after that, the Government of India appear to be endorsing Sir
Frank Sly’s scheme, while thinking that the Dehra Dun scheme should
be kept in view for future development. The next stage is reached
when the Secretary of State after consideration of the facilities avail-
able for training in India, gives his final approval to the proposal as
eontained in the Public Rervices Commission report, and he states that
immediate effect should be given to this decision. The Honourable
Members will find, on referring to the papers that have been supplied
to us, that the Seeretary of State in his Despatch, dated 20th February
1920, stated thus :

¢T am entirely In accord with the opinion that the joint training of European
and Indian recruits at one centre is essential ; but the practical difficulty of securing
this in England are so great that T see no alternative to the immediate selection of
Dehra Dun as the training centre.’’
Then again, he says :

¢ T have doeided that probationers for the Indinn Forest Flcrvme will ordinarily
to trained at Dehra Dun in future, and I desire that Your Exccllency’s Government
will new take steps to give effect to this decision at the earliost possible date.’’
Now, 8ir, it seems that the Departmental authorities were not quite
ratisfled with this decision of the Secretary of State ; and the then
Inspector Genergl of Forests, Sir Qeorge Iart, in a note suggests that
the whole question should be re-opened in view of the Imperial Forest
Conference which was to be held some time later. It is interesting to
fee that he actually dietates to the Government of India as to what they
should write to the Secretary of State in requesting him to re-open the
whole question. He says :

€ T would like the Government of Indin to add that, so fully convineed of this
nve they, that they are willing to bear their share of the cost of the institution
and maintenance of such a College, and, in the event of ita establishment, to abandon
Aefinitely the proposal to train reeruits for the Tmperinl Forest Bervice at Dehra
Dun ; nalso that, in the event of the establishment of such a College proving to be
impossible, they would be glad if they could be furnished with an estimate of the
cost of establishing in FEngland, either in connection with one of the Universities
or elsewhere a Forestry College for India amalogous to Coopers Hill ; they would
prefer such a College to be affiliated to one of the Universitios, preferably the
‘Il'nive;::;y of Oxford at which they beliove the Bchool of Forostry to be better
OTgan Creseen

and so on. .80, in obedicnce to that request or mandate, whatever it
may be called, of the Inspector General of Forests, the Government of
India sent a telegram to the Secretary of State on the 24th June 1920,
suggesting that the whole question should be re-opened. Now, the
Secretary of State in a very brief, but very firm, telegram, states
that :

¢T have carefully copeidered nrguments yon have advanced but adhere to

decision in Despatech No. 14 of 12th February 1920, I have informed dclegatcs
to the Forestry Conference that this decision is final.??

Now, Sir, the Secretary of State accordingly informs the delegates of
the Government of India to the Imperial Forest Conference that his
decision in regard to the Dehra Dun scheme must he treated as final and
that in any discussion which may arise with regard to the question
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tion of a central institute in England they must proceed on the assump-
tion that this decision is final. The Government of India on the other
hand, it appears, give permission to their delegates to the Conference
to express their own opinions on the question without committing the
Goverament in any way. As ill-lueck would have it, the Secretary of
State’s instructions miscarry ; they do not reach in time, that is at least
what we are given to understand. And, as I have said, it is on account
of this accident that we are discussing this question to-day. Other-
wise the Secretary of State’s decision would have been the final word
on this matter and there would have been no option left te the Govern-
ment of India but to give effeet to it,

Now, Sir, India, along with the other members of the ITmperial Forest
Conference came unanimously to the eonclusion that a central institution
should be established in England. It is very interesting to find from
the report of the Inter-Departmental Committee that the gentlemen
who represented India on that oceasion did not take care to state that
they did not cordmit their Government to this view ; although we find
that the gentlemen who represented the Colonial Office took care to
do so on behalf of the Colonies and Protectorates. So muech, therefore,
for the compliance accorded to the instructions of the Government of India
to their delegates not to commit their Government to any proposal.

Then, Sir, the Secretary of State, on being apprised of how his
decision had been got round. wrote to the Gavernment of Indin suggest-
ing that Indian opinion should he ascertained through the Local Govern-
ments, and the whole matter discussed in the Imperial Legislative Council
as it then was. This is why the matter has been placed before us to-
day. i

Now, let ur proceed to consider what our objeets are in regard to
this matter. First of all. it is guite clear that we want the Indian Forest
Service to be Indianized as early as possible, ars recommended by the
Public Services Commission. The second object is that we should make
provision for a complete training in Tndia for all scientific subjects as
far as possible. T understand this was also the recommendation
of the earlier Public Services Commission which came out about 1886,
Now, Sir, under the present arrangement, 40 per cent. of the recruits
for the Indian Forest Service are recruited in India and 60 per cent.
in England. Tt goes without saving that we all want this pronortion
of Tndian reermita to he inereased. But as Mr. Hullah has said, this
question is not quite relevant to the present issue. and T leave it at that.
Ag we are agreed as to the necessity of hastening the process of Indianiza-
tion of this Service, we must consider which scheme is likely to be
condueive to the attainment of our object, and in this connection T will
refer the House to the very Ineid and exhaustive opinion which has
been expressed by the Government of Bombay. They say :

¢ Tf an earnost attompt i to be made to Indianize the Forest Mervice the
establishment of a fully equipped Research Institute in India is an absolute necessity,
and the initial expenditure, heavy thongh it may be, must be faced. Bueh nn

Tostitution is not only wanted to turn out the ﬂ\ql:!mr'l numbor of Forest cﬂ«n‘u,
but oven more in the higher interests of the country n¢ a whole for developing its
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vast unexploited forest wealth and promoting industries dependent on forebts for
their raw materials. These objects it is felt can never be achioved by uny Institution
in Wurope, however advanced.’’ ' :

They say that il is not possible to obtain suitable Indian reeruits in
sufficient numbers under any other than the Secretary of State’s scheme.
Under the existing system it is very doubtful if Indians with the required
qualifieations will be available to the extent of 40 per cent. Mr. Hullah
has complained that Indians have not apparently taken kindly to the
forest service. Here, 1 agree with the opinion from Bombay. No scheme
which does not provide {or instruetion in India will appeal {o them, parti-
cularly in this branch of the service. As the Bombay Government say,
those with first-class degrees in science subjects are far more likely to
he attracted to the other Imperial Services for which recrnitment is now
to be made in India ; and unless you provide facilities for the training of
forest candidates in India you eannot possibly expeet them to proceed to
England at an early age in order to qualify themselves for this serviee,
while perhaps by remaining in this country they will be in a position to
enter the other rervices, the conditions of whieh are not so onerous as
in the Forest Department. Now, Sir, I submit that the guestion of cost
should not detain us very long in considering this question. As Mr. Hullah
has pointed out, the revenue from forests has increased from Rs., 50 lakhs
to' Ra, 24 crores in'45 years. He also referred to the enormous possibilities
of the Indian forests. In view of this, should we, on the consideration
of finance, be deterred from giving effect to what the Secrctary of State
decided at one time, a scheme for the establishment of a high grade insti-
tute at Dehra Dun which will suffice for India’s requirements and give
ingtruetion to the Indian eandidates in the best and most approved seientific
manner ¢

Now, Sir, Mr. Hullab has referred to the fact that the majority of
the provinees are in favour of his scheme. T submit, Sir, that this is not
a question which should be decided by a majority of the Local Governments,
We have herc Bombry taking a very pronounced view in favour of the
Seoretary of Siate’s scheme, and we also find that Bengal has adhered
to this view even after a reference from the Government of India upon
the whole question being reopened. In the United Provinces, it is
interesting to note that a Resolution was unanimously carried in the
Legislative Council asking for very much the same thing. Now, Sir, this
is the Resohition which they passed :

‘“ That this Council requests the Local Government to recommend to the
Government of India that rocruits selected in Indin and in England should be trained
in Eugland and India respectively and that instead of establishing a ecntral institution

for the teaching of forestry in England an institution for imparting n high degree of
training in forestry should, ns recommended by the Public Bervices Commission, be

cstablished in Indin.’’

And the Government of the United Provinees referred to the strong feeling
among all Indians that the highest scientific- and technical education
should be proeurable in India. Tt is interesting to find that the Punjab
Government, summing up the non-official opinions, say that the Dehra
Dun scheme generally coramends itself to the non-official Indian opinion,
and that the inter-departmental scheme, that advocated by Mr. Hullah,
js supported only by officials and ez-officials, 1 will leave Mr, Hullah to
SR . : : 6
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attach whatever importance he likes to the views of the so-called majority
of the provinees after this.

As 1 said, the financial hogey need not deter us from doing the right
thing at the present moment. Mr. Hullah has said that whatever course
we deecide upon to-day Government are not going to give effect to any
particular scheme until the finances improve. Now, if that be so, why
bring forward this Resolution now, and ask us to endorse the particular
scheme which the Government of India have for the time being been sup-
porting ¥ My amendment srks for a continuance of the present method
of recruitment and training till such time as we can make arrangements
for the due educational facilities for reeruits for the Indian Forest SBervice
at Dehra Dun. I find that there is another amendment tabled for discus-
gion to-day, in the name of my Honourable friend, Mr. Subrahmanayam,
I do not know whether i is poing to press it, and if so T would like to
point out to thiv House the danger of it. I think, however, that
Mr. Subrahmanayam is not going to move his amendment and therefore
I do not intend to refer to it.

With these words I commend my amendment to this House

Mr. President : T think there is a general desireto carry on the
debate ; we might perhaps adjourn now and resume at 2-80.

The Assembly then adjourned for Tunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock. Mr. President was in the Chair.

Bir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan
Urban) : Sir, I have been following very carefully the speech of the
Honourable Mr. Hullah, and have not been able to disecover why. this
Resolution has been brought up now and I regret it has been brought
up. We shall not be able to take any action on it possibly for a long
while to come as Mr. Hullah admits. In the meantime, the proposed
Central Institution whieh is bound tc come for the beneflt of others
will have come and then we shall be able to see how it works and what
can be done with regard to it from our point of view. A very important
element is lacking in the Honourable Mr. Hullah's speech, namely, what
will be the cost of this Central Imstitution, what will be our share,
whenever we come to participate in it and who are going to parti-
cipate in it. The general impression is that that is coming and has to come
for the benefit of the whole of the Empire, and as an important part of
the Empire we may have tofall into line with it later on on proper con-
ditions. But the reason to commit us now without any necessity whatever
to this scheme is what T have not heen able to understand so far. The
Assembly is grateful to the Honourable Member in charge of the Depart-
ment and tn the Secretary for placing at our disposal the correspndence
on this very important question, and the net result of that correspondence
is tHat what is tried now 1o be forced upon us is an absolutely depart.
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mental thing with which neither the country, nor the Public Sarvices
Commission, nor the BSecretary of State at the time. when the
question was decided by him, was ever in sympathy. I thought,
Sir, from the opening remarks of the Homourable Mr. IIullah that
he war going to make out a very strong case for full Forestry train-
ing in India for we have all the requirements and resources here.
Now what is this Dehra Dun Institution ¥ It is more than a provin-
cial institution for the training of people for the Provinecial Services. In
reply 1o a question, (an unstarred question that [ put some time ago—
I am sorry it was unstavred but I wanted not to inconvenienee the depart-
ment,)—a very important picce of information has been placed at the
disposal of the Assembly. It has not been published yet, it will be pub-
lished in the proceedings. I find that although the Research Institute is
quite in its infaney it is doing very important work, I won’t eall it
remarkable, but the beginning is exceedingly good and hopeful, and then
on the teaching side for the Provincial Services it is fairly good. Other
Provinces, Bengal for example, may have in time their own local insti-
tutions in places like Darjeceling. I don’t think, Sir, that the Central
institution here need be as costly as is apprehended. We have been frankly
told that the cost when it is worked out, whether it is Rs. 50,000 or
Rs. 44,000 per unit, is largely due to the question of interest on the capital
outlay. In this Assembly we have voiced the necessity of keeping down
costs of that kind as fur as possible, and I believe the cost can be kept
down. If you have in the same place an Institution with important
teaching departments and a very promising rescarch department, and
if in time you have good Provinecial Institutions clsewhere it will not
require very much more to add and make Dchra Dun a self-contained
Forestry Institute fairly up to date and reasonably complete for all
purposes. 1 ought to make clear one particular matter so far as I am
concerned. I do believe that it is desirable, nay necessary, for the forest
officer to go and have a good look at European forests at some late stage,
but it does not follow that there should or need be a Central Institution
abroad for training together, as is the essence of the present scheme. We
have not had any central institution so far, and we have not suffered.
Therefore, the whole question is how far the training shall and can
go on herc and how much ¢f it will be obtained abroad and where. If
at the end of the training here a young man goes {o a foreign country and
looks round forests, it is all the better for him, after he is admitted
but that need not involve the elaborate machinery of a Central Institute
in Oxford and he should not be made to take risks,

Then, Sir, if the inatter were closely examined, I am afraid there are
institutions in Englaud, and when I say England I mean greater
England, which would question the right of Oxford to have the Central
Institute. I have heard it openly challenged whether Oxford can give
instruction in forestry as well as Edinburgh. Some people have been quite
emphatic that they could do quite as well, nay better, in Edinburgh,
and if that is 8o, from the point of view of the Indian student, that will
certainly be a better and cheaper place which has a few forests near about
it as compared to Oxford and Cambridge which have only museums
and no forest laboratory at sll. Tho tragedy of the whole thing is that
wg have to go to places where forests are absolutely nou-cxistent ; if we
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have got to go to France or Germany, why not then prefer India so ‘far
as the' bulk of the training is concerned, though scientific conservation
there is not quite as old. ’ '

There is another reasou, Sir, why I deplore the bringing up of this
Resolution at this particular moment.

1 am not at liherty to speak on what has transpired in the Lytton
Committee, where this guestion was very carefully examined. That
Committee has made a unamimous report, and, although this was not one
of the direct issues before it, it will throw considerable light upon it,
which I am sure the Members of this Assembly will appreciate in coming
to a conclusion in regard to a matter of this kind. The amendment,
among other things, says that it would be wholly wise to let things go on
as they are doing at present, for ourselves to develop on our own lines
and to wait and see how the Central Institution shapes itself without our
committing ourselves to it. We can also decide at what stage and for
what period, our students, who will have received their full training, or
nearly full training, ought to go over to England for absolutely the final
and the finishing stage. 1 do not think I need go into the details, but
there is just a matter that Mr., Hullah has mentioned which is another
difficulty in the way. One of the ideas in the central scheme is, I believe,
that students should take a degree in forestry. 1 certainly think that
would be preferable if possible. 8o far as the Indian student is con-
cerned, I am not aware of any university that has a degree in forestry
yet. Of course, the time may come when we shall have the Forestry
Degree in our Universities and 1 hope we shall soon have. For the
present, we are confined to Botany and other scientific subjects, We
have no degree in forestry in the Indian universities. England un-
doubtedly has that advaniage. And so far Indian students will be at a
disadvantage for the present. That is to say, in order to get their degrees,
in the first instance, they will bave to go to England not for a year but
for some years, and that rules out the advantage of low eost to the Indian
student which Mr. Hullah thinks is a point in favour of the Central:
Institution training. Unless, indeed, the idea is that the Dehra Dun
institution should he at liberty tc give degrees in forestry without
having a university status the Indian student will be at a great dis- -
advantage. That I do not think will work. Of course, it can be 80
arranged that, without taking a degree, as we are told is the idea, the
training in the Dehra Dun Institute will be allowed to operate as a
degree in forestry. But that will not be satisfactory either.

However, these are complications that need not arise yet. What we
ought to do—and I hope the Honourable Member will do all he can to
help us in regard to pushing on the Dehva Dun scheme as fast as he can
and equip it as thoroughly as he cun without ineurring prohibitive costs.
Between the teaching side and the research side, plus supplemental co-ordi--
nation, I think we shall get all that we want in India, so far as initial -
work is concerned, and right at the end, at the finishing stage, the young
men' can go to FEurope and look round for a short period, which need
not involve the cstablishment of a Central Institution for we have the

choice of three Universitics.
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For all these reasons, Sir, I think we ought not to support the motion
of Mr. Hullah and for the time being the amendment is the only reason-
able compromise, subject to the Secretary of State’s scheme being
pushed. on with. necessary modification,

Mr. B. 8, Kamat (Bombay Central Division : Non-Muhammadan
Rural) : Sir, like my predecessor, Sir Deva Prasad Sarvadhikary, I am
also inclined to support Mr. Neogy 's amendment in favour of the Secretary
of State’s scheme, rather than the scheme which is now put forward by
Mr. Hullah., The Secretary of State’s scheme is also supported by the
Bombay Government in a very masterly minute, and the Bombay Govern-
ment in dealing with this subject have answered many of the objections
raised by Mr. Hullah in a very satisfactory and unanswerable way. My
friend, Mr. Neogy has already alluded in his very able and painstaking
speech to the arguments of the Bombay Government, but I shall only
dilate on one .r two more points threin which I think require some further
explanation. The Bombay (Government’s views are entitled to our con-
sideration for one particular reason. I believe amongst all the other Local
Governments, Forestry is a transferred subject only in Bombay and, as it
is the desire of the Secretary of State and the Government of India to
Fave Indian views, the Bombay Government’s view, which is the trans-
ferred department’s view, is entitled to a great deal of our consideration.
Now, the Bombay Government in their Minute have gone over practically
most of the ground covered by Mr. Hullah. The whole question, it seems
to me has to be looked at from two points of view, first with reference to
the general policy of the rood of the country, and secondly, with reference
to the techmnieal side with reference to the subject of forestry. Now,
taking the first aspeet, what is necessary and desirable in the general
interests of the country ! 1 believe the Bombay Government have made
out a very strong case indeed. They point out in the first place, the Indus-
trial Commission in their report have emphatically stated that a Central
Insatitute is absolutely necessary to be located in India. Furthermore,
the Public Services Commission also have endorsed the same view. Then
again, thirdly, the then Secretary of State, after weighing the considera-
tions on both sides, had also comc to the same conclusion, and now the
Bombay Government, where Forestry is a transferred subject, has em-
phatically come to the same conclusion. All these three weighty Indian
opinions, supported by the opinion of the Secretary of State, are entitled, -
I believe, to our serious consideration in favour of the scheme of the
Hecretary of State.

Now, looking at it from the technieal point of view, I must own .that
probably this Assembly amidst the variety of technical opinions,
cannot plss a judgment regarding the technicalities of forest training.
Even then, there are general grounds on which we can decide tlus_questmn.
Thus, Mr. Hullah made a great point of the fact that, supposing the!'e
were & training institute at Dehra Dun, there are no developed forgsta in
India of educational value. So far as the study of forestry questions is
concerned there are no forests in India he says which are worth visiting
bv students of forestry. But here again, if we refer to what the Secretary
of State has said in his Minute, we shall see the difficulties on the other
hand regarding the question of forests iu England and on the Continent.
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The Seeretary of State has definitely stated that, so far as he eould see, for
many years to come even after the War, it would not be possible, for
instance, to utilise the German forests as a training ground for students
from the Central Institute which is to be located in England. As regards
the other forests, there are no forests in the United Kingdom, so of course
students will have to go to France or other countries. There would be
difficulties about Germany, so there only remain France and Switzerland.
With reference to Switzerland, the Becretary says there are no forests
suitable for the more advanced students, and the forests in France are
less useful as training grounds for Indians. So, that disposes of the
strongest points which Mr. Hullah made regarding the Indian Forests in
the country. Now, on the other hand, if the training has to be given for
Indis, it appears to me it would be desirable that tropical forestry should be
the first consideration of the probationers here. Personally, I think if they
are given an opportunity to study tropical forestry, with reference to
Indian conditions, first by a two or three years’ training here, they would
then be able to utilise their continental visit better by what they have
learned here, to a far greater extent than if they began their whole study
in the European forests. This again is a view which is supported by the
Secretary of State in his Despatch. Well, the Secretary of Staie says
that, after these probationers enter the service, in fact after they have
obtained practical experience of forestry with reference to Indian forests,
they could be sent to England on study leave and there they could be taken
round the continental forests with a view to completing their knowledge.
So, I believe there is greater advantage in giving training in India first
and then sending the probationers to England, after they know something
of the subject. This is, so far as the question of Indian forests versus
continental is concermed. And be it observed I am speaking on the
anthority of the Secretary of State himself.

Now, the second point, Mr. Hullah made, was about the age at which
these students should be taken up. He thought 19 was an appropriate age.
I believe students at that age are more or less undeveloped in their general
outlook on life, and I don’t think they would be able to profit by their
conrse of training in the same degree as when they are taken up after they
obtain some degree, either in science or in arts. So, even there, Mr.
Hullah’s scheme is defective. The Secretary of State has suggested
that probationers should be taken up with a degree either of scienee or in
arts, and then their course should commence. This will also help the
Indian interests. Mr. Hullah was wondering why after all more recruits
were not coming forward to join the Forest Department. The difficulty
is, of course, I must admit that Indian students are not prone to an out-
door life. But we must make a beginning somewhere, and e¥en this
prejudice will be got over by the method of training them here in the
first instance. Bo, here again this disposes of Mr. Hullah’s difficulty also,
if the Secretary of State’s scheme were to be approved by us,

Now, I come to the question of comparative costs. Here again, I fall
back upon the arguments of the Bombay Government. The Bombay Gov-
ernment have suggested a very good alternative to reduce the cost. In the
first place, whon it is claimed by Mr. Iullah that the cost according to thg
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Secretary of State’s scheme will be very prohibitive, they put the query
whether that higher cost per student on which Mr. Hullah bases his objee-
gion includes the contribution to the Central Institute at Oxford. If that
i8 80, probably it is natural that the whole cost will be swollen, The higher
cost per student to which Mr. Hullah referred should not be based on the
contribution which India may have to pay to the Institute in England.

Then again, the Bombay Government suggest further alternatives to
reduce the costs. They say as regards the cost it could be considerably
rednced if the following expedients were followed. First, by making the
candidaters pay boarding and lodging charges and tuition fees. The
greater cost to which Mr. Hullah refers is due to the fact that stipends have
to be paid and everything has to be provided for the probationers. The
Bombay (Government suggest that so far, at any rate, as Indian students
are concerned, I take it there is no reason why Government should find
everything for them. Secondly, they say that the training provided should
in¢lude provision for the Provineial Serviee men also in the same Institute.
That would help to reduce the cost. Thirdly, the Bombay Government
think that if forest men are to be trained for the Indian States, contri
butions could be levied from the bigger Indian States at any rate, so as
to reduce the whole cost. And fourthly, they suggest the ultimate develop-
ment of this Forest Central Institute at Dehra Dun into a bigger
Polytechnic Tnsilitute for India because, after all, sooner or later, if not
now at least in the course of 10, 15 or 20 years, India will have to provide
a general Polytechnic Institute. The Forest Institute to be provided at
Dehra Dun could form the nuecleus of a bigger Polytechnic Institute. 1f
we are now to lay the foundations of a Central Forest Institute at Dehra
Dun, we can kill two birds with one stone and we can provide the founda-
tions for a bigger Polytechnic Institute and make it self-contained in the
interest of India. All the Colonies have their own institutions for the
training of their youths and I do not know why India should not be self-
contained in respect of training in all the different branches, for which
we have to make provision sooner or later.

T now come to the question of hardship to the British reernits. T
admit perhaps that the British reernit who may have to stay at Dehra
Dun will be inconvenienced as ecompared with Oxford. But, on the other
hand, it is a great hardship for the Indian reeruit fo go all the way to
England. It is not an equally great hardship for the British reeruit to
come out to India. He does not break up his tradition : he does not break
up his religion ; he does not break up his easte prineiples ; and parents in
England are more willing to send out their boys into the world than
parents in India. 8o, if the British recruits are brought out to the
Central Institute at Dehra Dun, it would be less inconvenience and less
hardship to the British recruits, whereas if the Indian recruits are to
go to England, it would be a greater hardship and inconvenience to them.

As regards the esprit de corps of the Service, after all, even supposing
there is a Central Institute at Dehra Dun, the Bombay Government’s and
the Secretary of State’s schemes do provide that there should be a
supplementary course of, say, one year in the forests in England and on
the coptinent. There, when obviously Brifish recruits and the Indian
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probationers will join together, they will have ample opportunities of
mixing together and forming friendly associations and also to form aa
esprit de eorps. After all, under either scheme, we have to send students
to the continenta) forests and the study leave or the supplementary courso
or the post-graduate course—if you may call it so—will provide ample
opportunities for association between the two wings of the Service.

Lastly, as regards the qualifications to start with I believe under our
scheme there is greater advantage in starting this Foreat course with a
degree, rather than starting a boy of 19 years with no preliminary train.
ing at all. As regards vocational training to which Mr. Hullah reforred,
the Bombay Government get over the difficulty by suggesting that the
Indian Universities in the various Provinces should be asked from now to
provide in their science colleges or in their engineering colleges a forest
diploma or a forest course, so that those students who want to go for the
Imperial Forest Service can from -the beginning join the forest diploma
course in the Indian college and come prepared with some necessary
voecational training before they take up the higher training at Dehra Dun.

On all these grounds, Sir, I support the Secretary of State’s scheme,
I fear T must oppose Mr. IHullah'’s acheme ; at the same time I must thank
him and the Government of India aund also the Secretary of State for having
given this Ilouse this opportunity of expressing Indian opinion and the
Indian point of view on this question.

The Honourable Mr. B. N. 8arma (Revenue and Agriculture Mem-
ber) : Sir, if I intervene in the debateat the present juncture it is
because I notice from the speeches of the two Honourable Members who
have just preceded me certain grave misapprehensions as to the nature
of the scheme, the objeets to be achieved by it and ite supposed defects
as compared with the Secretary of State’s original secheme providing for
the training of British as well as Indian recruits at Dehra Dun, at the
pame time together. I must apologise to the House for not having been
here this morning, but I was engaged in another place, and I labour
under the disadvantage of not knowing exactly what has been urged by
the Honourable Mr, Neogy in support of his amendment and what has
been said in exact terms by Mr. Hullah although I know generally the
lines on which the Government intend to proceed. But at the ountset
let me give the solemmn warning to the House that if they propose to adopt
Mr. Neogy’s amendment, the objects which as far as I have heen ahle
to understand have been actuating Indian politicians in the past, would
not be realised for a very much longer period of time than would be
rendered possible by the acceptance of the Government Resolution.
T chould like also, before I proceed to the main theme, to correct one
or two misapprehensions ax to the exact nature of the ceunrse of instrue-
tion that is provided for here, what is proposed to be done in England,
and why we have hit upon this intermediate scheme with the objeéct of
facilitating what I always understood the Indian members to be keen
about, namely, the providing of facilities at as early a date as possible
for lndlans being reernited in Tndia, so that, the process of Indianization.
which T take it is in their heart of hearts, may,'if possilile, be facilitated
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provided there was justification for it in practical experience from
the results of the training that we give here. A good deal of misunder-
standing seems to have prevailed as regards the nature of instruction
in Forestry, that we intend to provide in Dehra Dun under this scheme
that it is going to be an inferior kind of training with the object of
perpetuating the existing state of things or which may have the effect
of turning out an inferior kind of product as compared with the product
which we may hope to- get should a complete scheme be put into force
immediately. No such-thing. We propose under this scheme to give
the same instruetion, the same quality of instruction, the same kind of
instruction, as far as circumstances permit, as is being obtained at the
British Universities of the higher standard, at present training our
forest recruits.
The training that we propose to give here will not be one whit
8 rx improved by the postponement of the scheme under
e any circumstances whatsoever. The object of the
instruction to be provided in the United Kingdom is two-fold ; firstly,
to bring the Indian and English recruits together, that is one object,
and the other is, to give the Indians trained in India in relation to
Indian forest conditions a training in Europe and in other countries if
possible, so that they may have the advantage of seeing forests managed
for centuries on a scientific system and of understanding the methods
on which forests ought to be scientifically developed in India regard
being had to Indian conditions. Whether you train Indians and
Europeans together at Dehra Dun or Indians alone at Dehra Dun, to
my mind it seems to follow as a natural corollary that inasmuch as we
have not scientifically manuged forests to the same extent as in Germany
and France we shall have to send our youths to Europe and if necessary
io America also for a course of training accompanying the inspection
of the continental forests. That in what is sought to be provided here.
The institute--the Ceutral Institute—-is to attain two objeets, firstly,
to provide for research of & high order and secondly, the training of
stiudents in continental forests and giving them further and if possible a
superior training for a few months in England. A year’s course is
provided for and the student will have to study continental forests for
8ix months or even more. Some director of studies there must be in
England in order to accompany the students to the continental forests
and that director of studies will take charge of the students whether
they are British or Indian and put them to a further course so that the
best training which English conditions would permit may be tacked on
to the training that may be given in India, and that is the objeet with
which this Central Institute is provided for in the scheme. It is not
certain yet whether the Central Institute is going to be actually brought
into existene—there are doubts felt about it, but whether the Central
Institute is brought into exisienece or not, it is clear under our scheme,
as far as we can see, the students trained in Dehra Dun must he given
the advantage of continental training, and to a certain extent they
must be brought together into contact with Oxford, Edinburgh, or
whatever higher forestry training obtainable in the United Kingdom may
give. A good deal of misapprehension har arisen as regards the cost
alao, Honourable Members have not been furnished with the details,
7
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but I am sure that all that is provided for under that scheme for the
Central lpstitute it is only £150 per student. It is only 20 students
which we contemplate at present as the number which would be necessary
for recruitment, and 20%£150 is £3,000, or Rs. 45,000 would be the
expenditure under this head. That is all the contribution which the
scheme contemplates to the Central Tnstitute. It is not lakhs, it is not
a very large sum of money. We do not provide any funds at all for
anything else, and this sum is included in the expenditure which brings
it to about Rs. 50,000 for each recruit if you have to train the British
and Indians together. At present we pay for 17 recruits about
Rs. 17,000—the cost of maintaining a director of studies. So from
Ra. 17,000 you may perhaps have to go up to Ras. 45,000. Therefore,
Honourable Members will see that the Government of India are not
going to be over-generous in contributing largely to the cost of main-
taining an establishment in England for the benefit of students either
from here or there. (Mr. B. 8. Kamat : ‘* Rs. 45,000 per annum ?’")
£150 per annum per student, or Rs. 45,000 in all. 8o much for education.
1 shall not go into the details of the merits of training in India as con-
trasted with the training in Europe. It is not necessary under the
scheme formulated by the (Government to go into the merits of that
aontroversy but we may rendily ree that there are various advantages
which can be obtained by students being trained in Indian tropical
forests. (Hear, hear.) We recopgnise that. We also perceive that
those forests however gond they may be will not furnish that training
which is desirable inasmuch as many of those forests however ancient
they may have been have not been managed on scientific lines and that .
sort of training can be provided for only in Europe. So this couples
the advantages of the two rechemes together. Then Honourable Members
may ask, why should not the British recruits also be brought here
immediately for training ? Tt is here that T warn the House against
the danger from various standpoints of view of endorsing that proposal.
In the first place, I take it that Members. at least the Indian Members
of the House are desirons of starting and equipping this institution at
us early a date as posible, partly because we want to equip our institu-
tion, on the most efficient scale possible so that we may be independent
. of institutions outside India. That, as T have already said, is going to
"be provided for here. Now, if the British recruits are also going to be
trained here, T will take up the disadvantages first. We shall have to
provide a college which would cost hetween 40 and 60 lakhs of rupees.
We shall have to maintain those British students here paying their
stipends for three vears during their period of training here. (S8ir
Devo Prasad Sarvadhikary : ‘“* We do not want it '".) That is what
Mr. Montagu’s scheme which you are supporting contemplated. Perhaps
vou are not aware of that. Mr. Montagu contemplated that British
recruits should be sent over here and treated as if in service and paid
for at the rate of £300 or so during the period of their training here and
consequently you will have to pay the British recruits. You are endors-
ing Mr. Montagu’s scheme because naturally and I can appreciate it
there is a certain amount of distrust whenever a scheme propounded
by Mr. Montagu is modified, inaamuch as we all regard without any
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exception that he is one of our best friends. But 1 may tell you that
that scheme contemplated this and the figures that were quoted to you
contemplate its payment, and you will not be able to get any Britisher
under any other conditious. You know the financial condition of this
country, 1 had that in mind. 1 do not know what the Retrenchment
Committee may recommend. We are gravely convinced about that,
Assuming for a moment that the Retrenchment Committee recommend
and the Uovernment of Indiu will be able to provide adequate funds
not merely for the maintenance of the institution as it at present stands
but also for its development—l am speaking from the educational
aspect—on the lines you suggest, assuming that they are all possible,
then you will have to spend another 40 or 50 lakhs before you can start
training on the Lines suggested in the amendment and even if the Governa
ment of India can borrow or otherwise provide that money the Public
Works Department will not be able to furnish the buildings for another
five or six years after the Secretary of State gives sanction and you
provide the funds. Therctore, in the first place your object of starting
at an early date an institution for the training of Indians would be in-
detinitely postponed by your accepting this amendment. Again [ am
doubtful as to whether tlie Government of India would be justified in
equipping a new college at a cost of 40 to 60 lakhs of rupees when they
can attamn the desired object with less expenditure of money. Kven
as it is, we have to contemplate an expenditure of about 16 lakhs,—
i3 lakhs for removing sowme branches of the Research Institute into a
new building and 3 lakhs for providing hostels for the students. But
1 hope that in some way we will be able to muke a start by providing
temporary buildings for these Indian students—I am not quite sure
whether that is possible, but at any rate, we hope to make a start as
early as possible provided the scheme is a little more humble than the
one you contemplate. ’

So my first position is that it is an excessively costly scheme to bring
the Britisher here ¥ 1n the second place, 1 would say that it is the Pro-
vincial Governments that will have to pay. Honourable Members must
have seen already that the Madras Government are doubtful as to whether
they will be able to provide the funds necessary under the Government
Scheme and, that the present, the existing arrangements should continue. I
know that the vast bulk of public opinion, the opinion of gentlemen who have
begn consulted and of the Liocaul Governments are in favour of the scheme
whieh we put before you; and, you will find that the Local Governments will
have to think twice as to whether they will agree to a scheme which will
inerease the cost per student from about Rs. 13,000 to Rs. 50,000 and odd ;
and from the poiut of view of cost, therefore, you will be throwing the
whole thing into the melting pot ; we shall have to consult the Local
Governments again that will take an indefinitely long period, then we will
have to determine our policy, and go to the Secretary of State. I there.
fore suppose that that would be defeating the object you have at heart,
namely, the starting of the institution as early as possible, secure for the
purpose of training Indiaus and giving them the best education, available
now abroad, an institution which can be run economically and finaneial
advantages in the future. You want to get the best recruits in India,
which you will be able to do only by a competitive examination held for
the purpose of entrance into the College. You do not want to send them
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abroad at an impressionable age, and you want to be self-dependent. These
objects would be attained by your starting a first-class institution, as we
propose to do. Now you want the British students to come here, it may
be, simply because in some IHonourable Member’s minds the process of
Indianization may be rendered more rapid inasmuch as they may not come
here in sufficient numbers. Well, in the first place, I do not think that
Honourable Members, any appreciable number of them, will be actuated
by such a motive at all, or are guided by such a consideration, but one is
apt to draw such a conclusion because it is possible for people to say, that
when Indians have been contending for simultancous examinations and
1kut the object of holding examinations only in England, in the educational
centres in the United Kingdom was really to prevent Indian recruitment ;
the same charge may be levelled against them if you insist upon Britishers
being compelled to come to India at an impressionable age, when they
would be debarred from the advantage of a University career. Then,
again, you have the proportions fixed by the Secretary of State,—60 end
40 per cent. We will have to provide for the 60 per cent. British recruits.
The process of Indianization will be facilitated only by your starting an
institution here and training young Indians and showing that the Indian
1 vroduect is just as good and fitted for actual field work as in point of train-
ing as the British product ; and so your object would be facilitated in
that way rather than by compelling the British youth to come here. And
then there is another disadvantage. What is the object of the British
jecruitment at all ¥ It is to obtain for the service of India the best
Iiritisher we can get, and I venture to submit to the IHouse that you will
get the best British reeruit for this country only when he imbibes the best
traditions of University life, which he can only if he continues to get his
iraining at Oxford, Edinburgh or some other well equipped University.
But why do you debar the British youth from having a University career
and also from having a different kind of training ¢ After all, variety is
the best thing one should wisk for. Let us have Indians trained in India
i the best Indian methods and in relation to forest conditions obtaining
here and supplement that training, that knowledge, that ability which
may be acquired here by a training in England on somewhat different
lines, the British boy trained in the United Kingdom. Therefore, you will
nave the brain power developed along different lines, knowledge inculeated
on different lines, and, the Department would be enriched by a variety in
the training of its officers, it will be all the better than if all the entrants
were bronght.in a rigid type of recruitment. Now that you cannot get
over those percentages, you must recruit g certain number of Indians
and Britishers. If you bring the Britisher here, you will get only an
inferior produect, you will have to pay for him even during his training,
and, after all, it may be difficult to get the required number of suitable
recruits. It is also considered in responsible quarters that it is not desir-
able to bring out callow British youths of the ages of 18 or 19 to this
country with its hard climatic econditions, to bring them out at an age
when they are not properly developed, away from their domestic and
social surroundings and I put it to you, when you have been complaining
8o insistently against the disadvantages.to which Indians are put by
thelr being transported across 6,000 miles to a foreign country, whether
you should not bear that in mind when you ask the British youth to come
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here. That is however a side issue, and I do not lay much stress upon
that. My main point is that there is no necessity for it in the first place.
The Forest Department would be the richer for the kind of training which
we provide for here, it will get you the best Indian recruits and the best
British recruits, it will secure them speedily, it will be more cconomical,
and it will enable the Legislative Assembly to vote the necessary funds
with more alacrity than when a more ambitious scheme is put before them,
and yoti will not be indirectly contributing to perpetuating the existing
state of things. It may even be difficult for the Secretary of State to sanec-
tion any scheme ; he might say, ‘‘ all right, the Legislative Assembly has
usked that the prcsent state of things should be perpetuated, the changes
they ask for cannot take place for another ten years, we have no alternative
but to countinue what we are doing.”’ That may be the net result. And
therce is some doubt felt, as to whether inferior education is not going to
be imparted to our boys, aud 1 have answered it already.

The Honourable Mr., Kamat said that the Bombay (Government has
suggested various methods for reducing the cost of the all Dehra scheme.
I have gone through that as well as all the papers and opinions expressed
and given my best attention to the subject and 1 have found that many
of them, not being really apprised of all the fact which should be taken
into consideration, have taken that view, The Forest Research Institute
i¢ an Indian institution We do not want to whittle down the importance
or impair the usefulness of the Forest Research ‘Institute in any way
whatsoever. Whether the educational scheme be started or not, we want
to muke it into the best Forest Research Institute in the world, provided
we can find the funds. Therefore, the educational scheme has nothing to
do with it, excecpt to the extent that the Forest Research Institute will
be able to find you the professors who will be able to impart a better
training than 'if there were no forest institute. Then the Indian States
take 2 or 3 men, and the contribution is not likely to be considerable,
Lut we do take it that the lndian States also would come in for their share
Just as the Provincial Govermments have to. Then the training together
both for the Provincial service and the Imperial serviee brings down the
cost to the present estimate ; whereas if you bring the Britishers over here
und train them along with Indian recruits, you will not be able to train the
Imperial and the Provineciai Services together for various reasons which
1 need not go into, and consequently the advantage of reducing the cost
by training the two together would not be obtained by the scheme pro-
pounded in the amendment,

Then it was suggested that Forests is a transferred subject ; it is so
only in one provinee. But that does not seem to have any bearmg We do
not want to teach the students free if they can be made to pay, but you
may rest assured that any contribution which they may make by provid-
ing for their own food and lodging and tuition fees will not go very far
towards reducing the cost. I therefore hope that Honourable Members
will see that in the interests of the rapid advancement of higher educational
institutions which all of us have at heart, the scheme placed by the Govern-
ment of India before you should hold the ficld.

Rao Bahadur C. 8. Subrahmanayam (Madras ceded districts and
Chittoor : Non-Muhammadan Rural) : The real and the only question
now before the Iouse is whether this country is to have an institution
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where all entrants to the Indian Forest Service should receive as complete
a training as possible here, vr should lads go out to foreign countries and
there study and qualify themselves for service in this country. That is
the simple question on which T would usk the House to give its opinion.
Now, it is said that the present Forest Training Institutions are not up
to the required standard. Well, we will grant that we must imnprove the
standard, and in improving the standard it will be a case of having to
spend a large sum of money—it is estimated at 50 lakhs and I will accept
that figure for the sake of argument. Therefore, 1 repeat once more,
this House has to decide now whether it affirms solemnly the principle
that so far as forest training is concerned, it ought to be completely
provided for for the youths of this land in this country. That is the
main question, and then, as an sanciliary one, when we have asserted
that right, there is our obligation to provide the required amount of
money ; which is another matter on which we also ought to affirm solemnly
and strongly and with our eyes open. Therefore, 1 would ask the House
to decide upon these two points before we discuss the details. We want
an institution here and we are ready to find the money as quickly and
as early as we can, because we have been warned that in the financial
stress i which this country now is, it may not be possible to provide an
institution which gives the neressary amount of training in forestry. That
we have heard from the Mover of the Rerolution, and in a manner from the
Honourable Member who is in charge of thix Department. Well, on
that we must be elear, because any Resolution we pass to-day will be a
Resolution which will lay our successors under an obligation to vote the
necessary amount required. T understand, as far as 1 have been able
to consult my friends on these two points, that they are whole-heartedly
in favour of this position.

Well, in regard to this IForest Service, some years ago, the Commission
which sat on the Public Serviees in India said, at page 144, Volume I,
paragraph 4 :

‘¢ The time has now arrived when in our opinion o beginning should be made
with the system of direct recruitment {o the Imperial Branch in India. We would
mnke use of tho faeilities which havo been recently established at Dchra Dun for
giving higher instruction in forestry subjects, Wo recommend that a Training College

. be established at Dehra Dun up to the highest European standard.’’

Then they go on referring to methods of recruitment and other
details. They further say :

. “‘ Wo also recommend that in order thut the Dehra Dun advanced courses may
from the first attract n good cluss of students that not less than half the recruits
required for the Imperial Branch will be chosen from among Btatutory Natives of
India.”’

Then, having mentioned that half the number should be recurited as
above, they go on to say : .

““ We do not wish that the Govermment of Indin sbould be content with this
minimun. Efforts should be made to discover aund recruit qualified men otherwise
availuble, and thut it should be possible to meet the whole of the normal require-
ments of the Imperial Branch in India within & reasonsble period.’’

Well, those are words which were written by a Commission which
examined this matter as thuroughly as it could be examined, and that was
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nearly six or reven years ago. What do we find now ! When the
Government wants to get behind a recommendation like this by a compe-
tent authority, it has its usual method of sending round this recom-
mendation to all the circumlocutory offices in the country. Well, that is
a method which has been practically successfully adopted in this matter.
I will not go through the detnils because my time is limited ; but I would
refer to one matter in the Secretary of State’s letter sent to the Govern-
ment of Indis in reply to their telegram trying to get round his original
recommendations. The last paragraph of the Secretary of State’s letter
says :

¢41 am specially anxious that before communicating your views you should
ascertain how the whole question is regarded by Indians themmselves. It has been
assumed, perhaps without sufficient justifieation, that Indian opinion would strongly
favour training in England ; but this view has been challenged : I suggest that
in addition to obtaining non-official opinions through Loecal Governmentd, you should
endeavour to arrange that the matter might be diseussed in the Imperial Legislative
Council after publieation.’’

Mark the words ‘‘ Non-official and Indian opinions through Local
Governments, ' and what has been actually done?! We have 5 mass
of literature which contains the majority of opinions of Forest officers,
of officials and s0 on. That was not the instruction which the Secretary
of State sent out to this eonntry. He said  get non-official opinion and
place the matter hefore the Imperial Legislative Council and give me
your opinion ’’. But instead of that, the thing has gone all over the
country and a variety of opinions has been collected. T do mnot blame any
one. Any specialist or expert in any particular branch of learning thinks
only of what is required in the way of efficiency. He does not think
of other things ; but Governments are not conducted, countries are not
administered, simply on those grounds. On pafe 14 of this book, in
addition to what Mr. Neogy has quoted of Sir George Hart’s note, it
appears that he was not satisfied with the scheme proposed ; he wanted
it to be whittled down, if not to he practically wiped out. He says, in
paragraph 8 :

‘T would venture to suggest that before proceeding to draw up the detailed

scheme asked for by the Becretary of Btate, we should mnke a final effort to obtain
reconsideration of the orders passed.’’

Well, these two things show that, without giving effect to the solemn
recommendation of the Public Services Commission or to the Despatch
of the Sccretary of State, the thing has been going round and round, and
we have now got something which is not satisfactory in our opinion.

Then, Sir, the whole question whether a sufficient number of British
recruits would enter the service or would have facilities to enter the service
ir not a guestion that ought to be kept prominently before wus. The
question should be whether this service should not be manned by Indians
after receiving a sufficiently high standard of education in this country.
Whether British youths would find it eonvenient to enter the service,
whether any arrangements we might make in the interests of our forests
and in the interests of our economic wealth would deter, would throw
obstacles, would handicap. British youths entering that service, is, I con-
sider, a thoroughly unjustified, unstatesmanlike and not a fair way of
considering this matter,
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Now, one matier which seemed to have loomed large in the consider-
ation of this question by certain officials is the fraternisation of British
youths with Indian youths. Much as I should like and love that kind
of fraternisation, much as T desire that there should be this feeling between
Europeans and Indians in India, T do not think primarily that except on
the ground of intellectual comradeship and mental and moral worth, and
comradeship based on those higher natures of man, I do not believe that
mere ordinary social considerations would really have any effect. If there
are Indians eminent in the science of forestry and also Europeans eminent
in the same line, they would maturally fraternise ; but simply putting
together boyn in one room or in one block or in one hall for two years or
three years is not the richt way of bringing about that fraternisatiom ;
and after ell, why should you, why should the Government as a Govern-
ment, be anxious for that social fraternisation ¥ T do not see that at all.
Do we not see Indians sitting on the Government benches ¥ What
opportunities »f social fraternisation had these Indians, men who are now
at the head of Government departments ¥ What is the social fraterni-
sation which my Honourable friend, Mr. Sarma, had, or Dr. S8apru t They
are all Indian produets, trained in Tndia, obtained their education in
India and rose to eminence, each in his own walk of life, in this country
by the meane provided by thiz country ; and therefore T say it in a side
issue which should not have been taken. No paper and ink should have
been spent on this question as these forest youths who are not going to
be crowded into one office like the Secretariat here, but who are going
to work each in his own forest, far away from each other ; why should
we be anxious for the fraternisation of these youths ¢ It is these side
“issues that have cloud&l the real question arising out of this Resolution.

With great deference to my Honourable friend, Mr. Sarma, T must
say that he seemed 10 Jahour the point, what would become of the service
if British youtha were haundicapped by any arrangements that may be
made for the training of entrants into the Forest Service ¥ T think that
that hardly requires an answer ; that is not the point and that ought not
to have been Iaboured ; and the more you labour that point the less are
the chances of your g{‘tting any assent from this Assembly.

Well, Sir, T gave notice of this amendment and I find that, after
consulting my friends, T had better drop it and accept Mr. Neogy'n
amendment with these words inserted therein after the word ‘‘ arrange-
ments *’ where it occurs for the second time, ‘‘ which are recommended
to be taken at a very early date by this Assembly.”’

Mr. K. 0. Neogy : May I say, Sir, that I accept the amendment
suggested by my Honourable friend, Mr. Subrahmanayam !

Rao Bahadur 0. 8. Subrahmanayam : The amendment would then
run ; ' :

‘¢ that all recruits for the Indian Foreat Bervice should be trained at Dehra
Dun 4s soon as the necessary arrangements recommended in that behnlf by the
Public Bervices Commisaion in 1816 conuld be made, and thut peading such arrange-
ments, which are recommended to be taken at a very early date by tMc Assemdly,
the pmmnt method of recruitment should continue,’’
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That, Sir, is the amendment which 1 desire to make. I have only one
more word o say and ihat is this : alter all I do not think—without any
offence to any one in this House—that the details of the scheme of training
could really be discusseu herc across the floor of the llouse, even the
major details. The ouly points on which we could give our opiuion aund
on which I beg Llonourable Mumbers to concentrate their attention and
mass their resources arc the two poiuts that 1 have mentioned. As for
the minor details and major details, how the proportion should bg worked
out, what rate of percentage there should be, 40, 60, or 30 and 20 and so
ou, all these aro details which my Ilonourable frieud, Mr. Sarma, could
easily work out and I do not think on those details we should quarrel
"with him very much. 7Therefore the amendment which has been moved
by Mr. Neogy with the few words which I have added meets the require-
ments of the situation and 1 place it before the House for its gcceptance.

Mr. Jamnadas Dwarkadas (Bombay City : Non-Muhammadan
Urban) : Sir, there is ouly a slight amendment that I should like my
Lonourable friend, Mr. Neogy, to aceept alung with the amendment of
my Honourable friend, Mr. Subrahmanayam, namely, the adition of the
words *¢ with necesary modifications '’ that would be more aceeptable to
us for this reason..........

Dr. H. 8, Gour : Where ¥

Mr. Jamnadas Dwarkadas : At tlic end ; at the end of Mr. Subrah.
munayam’s amendment., 1 will explain what I mean. 1 take it that, if
the amendment was taken in its present form, it would be interpreted to
mean that we arc in favour of Mr. Montagu’s schemo without any modi-
fication.

I believe that Mr. Montagu’s scheme needs a good deal of revision.
There are some poiuts urged by my Honourablee friend, Mr. Sarmna,
which do require consideration, namely, for instance, whether it is ad-
visable to bring British youths to India and make them spend a period
of three years in training to qualify themsclves for posts in this country.
I think there is an opinion expressed in certain quarters that it is not
desirable to bring the British youth here and make him spend all the
three¢ years in training in India. We may allow the British youth to
spend a few years in training in one of the Universities in England, and
then after that period is completed, he might be made to put in a period
of probation in India, say, for a ycar or six months. So also the Indian
Youth might be trained in the Institution here, and after his training
is over, if he is selected, he can go to England and put in a period of pro- .
bation in ome of the existing Universitics. Now, Mr. Montagu’s scheme
provides that it is necessary for a Dritish youth to come and spend all
the three years in training here. Therefore 1 say that it would be safer
if we could add the words ‘‘ with necessary modifications.’’

Mr. President: Do 1 understand the Honourable Member to move a
further amendment ¢

.lIr Jamnadas Dwarkadas: Yes, Sir. May I say exactly the words
which I suggest ¢ I want to add ‘‘ with necessary modifications as to con-
ditions of training.’’ ' .

8
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Mr. President : The original question was that all the words after
the words ** Governor General in Council ’’ be omitted, and the following
be substituted in place thereof :

" 1l recruits for the Indian Foreat Servico should be trained at Dehra
Dun nst h::ona Mr::m uece::arye arrangements recommendod in that bebalf by the

Public Bervices Commission in 1916 could be made, and that pending such arrange-
ments the present method of rocruitment should continue.’’

Since which a further amendment has been moved to insert after the
word ‘‘ urrangements,’”’ where it occurs for the second time, the words
*¢ with necessary modifications as to conditions of training.’’

The question is that that amendwent be made.

The motion was adopted.

'Further amendment moved :

¢ That after the word ¢ training ’ as amended, the words ¢ which this Assembly
recommends to be taken at a very early dato’ be inserted.’’

The guestion I have to put is that that amendment be made.

Dr. Nand Lal (West Punjab : Non-Muhammadan) : Sir, speaking to
the motion I am afraid I feel opposed both to the phraseology as well as
to the spirit of the motion for a number of reasons and on various grounds.
In the first place, I find that in the Resolution the word ‘‘ selection ’’
occurs. If the Ionourable Mover by the word ‘ selection ' means by
competition then I have no quarrel with him so far as the use of that word
is concerned, but if he means to say that selection does not include compe-
tition, then I am wpposed to the use of that word. BSir, to my mind, the
system of selection has gone a long way to violate the purity of the ad-
ninistration, Selection more or less means exercise of choice and not
the selection of candidates by merits. In India every post should be
conferred, with reference to the merits, after an examination, and not with
reference to a choice' made by officers. In the second place, it seewms
anomalous that while the appointments will be made in India,
candidates are to be asked to go to England and qualify them-
selves for posts which they have to hold in India. The grounds
which have been advanced in favour of that suggestion are
that there is a Central Institution in England, which has been
in existence for the last so many years, and it is further suggested, that
if we have to found an institution of the same character in India it will
prove very costly. In reply to that my submission is, that after all, we
are not going to depend, for ever,.on the Central Institution in England.
Eventually we shall have to found a Central Institution in India. After
all, we shall have to spend money. No doubt it may be argued on behalf
of the Government benches that the present financial condition is not so
favourable as it might be in the future, but we cannot depend on that
hypothetical case. When we want a thing we must spend money.
on it, and more or less it can be considered as a sort of investment,
so far as the education in Forestry is concerned. The argument advanced
on the ground of cost could be met by another suggestion, and it is this.
Dces the Honourable Member, when telling us that the Central Institution
will prove a very costly affair, mean to say that we should try to save
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money fo. the present ¥ The author of the Resolution perhaps means
to snggest that if we want to educate our ehildren wishing them to acquire
knowledge in a certain branch of science, and if an institution which can give
training in that particular branch is not to be found in our own country
then students should be sent to other countries to learn it instead of suech
institutions being founded in the former (Indian). There is no forecp im
the argument that on the ground of cost we may foree our students to ge
to England., We would have asked them to go to England, but the un.
fortunate thing is this, that it seems that Indians are not rich enough to
proceed to England. The Government have very kindly tried to see that
Indian students may go to England for Forestry, hut they (Indian
students) feel very reluctant to proceed to that country (England), and
this point has been acceded to by the Honourable Mover too. Therefore,
we feel constrained to ask the Government to accept this suggestion that a
Central Institution may be established in India. The Honourable
Mr. Sarma exhorted us to believe that bo*th Indian and European
students will sit together, they will exchange their views and that it will
promote brotherhood. May T ask, if students of hoth nationalities study
together in India, will it make any difference ¥ To my mind, since they
have got to look after Tndian forests, it would be better if the Central
Institution were established in India at an early date.

Another point very enthusiastically put forward by -the IHonourable
Mr. Sarma is this—that if we press the amendment, which has been moved
before this TIouse, then we shall not be doing justice to the Indian eause,
I beg to differ. T think we should claim that the Central Institute should
be established here in India and T may be allowed to point out that many
of us are of thisopinion that it will serve the Indian purpose and the Indian
cause, if we succeed in having a central institution founded at Dehra Pun.
The crux of the whole thing is—and I think it should be put forward
very frankly to this House thet Indian students are not prone to go to
England and if the Central Institute is not located at Dehra Dun, then
the Indiap element will be comparatively much less in the Forest Service.
The regret, on the part of the Government of India, ‘‘ that it is a pity
that Indian students are not seeming inclined to get themselves qualified
so far as forest training in England is concerned,’’ will, perhaps, become
greater if this amendment, which has been so ably put before this House,
is not uccepted. Mr. Neogy, the author of the amendment, has made
reference to various citations of opinions, as for instance the opinion of
the Bombay Government, and Madras and the United Provinees. T,
therefore, need not reiterate the same arguments but T may say at once
that T am in full agreement with them (arguments). I whole-heartedly
support his amendment. T myself had submitted an amendment but
since an amendment of a similar character has been proposed by my
friend, Mr. Subrahmanayvam, and has been allowed to be made, I thus do
not press the amendment. which T gave notice of. With these remarks,
I submit that T am in full accord with the amendment of Mr. Neogy as
amended by the amendment f Mr. Subrahmanayam and T appeal to the
Houge that it may be accepted unanimonsly.

‘Mr. 8. 0. Bhahani (Sind Jagirdars and Zamindars : Landholders) :
8ir, T rise to support the amendment that has been proposed by my
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Honourable friend, Mr. Neogy. I am really surprised to see that so
much detailed comsideration has been lavished upon the Resolution
moved by the HHonourable Mr. ITullah, who in reality should not have been
enabled to make bold to come forward with a Rerolution of this character.
The attitude of the Assembly in a matter such as this will be noticed most
carefully in the country. What is the main point involved in the Reso-
lution ¥ It is to create a central institution for forestry teaching in
England. Such a proposal should not be entertained even for one
moment. We must have central edneational institutions here in India
and in India alone. Fven if it comes to this that our Forest Service
for some time does not ~ome to be recruited rightly, we should not mind
it. No other country will ever endurc a Resolution of the type under
consideration ; and I earnestly trust that my Honourable friends in this
House will eonsider the Resolution most car efully, and make up their
minds to throw it out, so that hercaficr similar Resolutions may not he
brought forward. Tt has been stated that over 50 lakhs of rupees would
be required to set up an institution such ar would be required for superior
forest education here in India. T am doubtful if such a large outlay
would be needed. T am myself engaged in the development of eduea-
tion in my own province, and T find that, whereas in other parts Govern-
ment have apent as much ag8 7 or 8 lakhs of rupees on the development
of a particular laboratory, we have found it easy to secure similar de-
“velopment with much smaller sums of money, with but Rs. 30 or 40
thousand, utilizing, of course, buildings already in existence but not put
to the use of which they are capable. There is a method of doing things.
However, this may appear boastful and even wrong. I therefore merely
state that things can be managed more economically here in India than
has been hitherto supposed. Dut, even if it comes to incurring large
outlays, we should incur them. Any proposal to the effect that a Central
Forest Institute should for any considerations be ereated in England and
not in India should be rejected, and summarily too, so that hemafter no
such Resolutions may be brought forward.
Mr. J. Hullah : 8ir, T wish particularly to correct one m:sapprehen-
sion which still seems to exist, and that is that the training that we
- propose to give at Dehra Dun will be a second-rate one. Dr. Sarvadhikary
has ohserved that the Indian universities do not give degrees in forestry,
and Horourable Members will gee that the inter-departmental committee
recommended that the possession of a degree should be a qualification for
admission to the Central Institute. We propose to expand the provineial
forest course at Dehra Dun so as to make it a diploma course—a diploma
which will be aceepted Fy the Central Institntion, and therefore the course
of training whiech we propose to give at Dehra Dun must be and will be as
good a8 any that is now obtainahle in the Empire. The Imperial Forestry
Conference itself said that the need for still higher traininng than any
now available in the Enipire wus apparent ; that is to say, they did not
regard even the Oxford training as sufflcient in itxelf. We propose to
- raise the diploma eourse at Dehra Dun to the level of the Oxford standard.
That will be as hizgh as any <tandard at present attained in the Empire.

On the whole the criticisms that we have received——though mostly
opposed to us—have been given in a spirit which I am glad to
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acknowledge as very friendly, but, when I heard Mr. Subrahmanayam,

¥ felt inclined to say with Autolycus™* Though I am not naturally honest,

I am 8o sometimes by chance.”” We have done our best to obtain non-

official opinion. We have not been dishonest, nor have the Loecal

Governments. The Local Governments obtained a great deal of non-

official opinion. If Honourable Members will look at the summary of

non-official opinion at the end of-the papers before them they will see how

many opinions have been received. Further, we published in "the

Gazette of India the whole of the papers that we have laid before Honour-

able Members, and some Local Governments, I know, did the same. I

know that everybody in the country does not buy and read the Guzetie
as he may a daily paper, but still publication in the Gazette is almost as

good a means of publicity as we can attain, and this publication did attraet
attention, for several newspapers set forth and criticised the scheme.

If any non-official who was not consulted by his Government wished to

do 8o, he ecould have written to us direct, and, indeed, we did receive some

opinions in this way. And therefore, since Mr. Neogy has criticised me for

only mentioning that the majority of Local Governments are in favour

of our scheme, may I say that, if he had taken the trouble to look through

the summary nf opinions at the end of the papers which we have distri-

buted, he would have found that the number of non-official opinions in

favour of our scheme ir 50 per cent. higher than that in favour of the

scheme for all training at Dehra Dun. It was largely on account of the

wide support of non-official opinion tn our scheme that the Government

of India decided to give it preference. I have only to say now, Sir, thate
on behalf of Government I have to oppose the amendments.

Mr. President : Further amendment moved :

‘¢ That after the word ¢ training ’, as amended, the following words be inserted
namely :
¢ which this Assembly rocommends to be taken at a vory early date ’.”’

The question I have to put is that that amendment be made.
The motion was adopted.

Mr. President : The original question was :

‘“ That this Assembly recommends to the Govermor General in Council that
reeruitment to the Indian Forest Servica be by selection, in England and India, of
recruits who have already undergone a preliminary education in Forestry followed
by training for one year, in England and Europe, of all recruits togother at a Central
Institution, as recommended by the Tnter-departmental Committee on Imperial Forestry
Education in thelr Report of Fobruary 1821.7’

Since which an amendment has been moved :

‘“ That all the words after ‘ Governor General in Council ! be omitted and that
the following be substituted in place thereof :

‘ That all recruits for the Indian Forest Bervice should be trained at Dehra Dun
as soon as the necossary arrangomonts recommended in that bohalf by the Publie
Bervices Commission in 1918 eould be made, and that pending such arrangementsa
with wnecessary modifications as to conditions of training, which this Assembly
recommends to be taken at a very early date, the present method of reeruitment
should continue ’.’’

The question I have to put is that that amendment be made.
The motion was adopted,
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Mr. President : The question i thas the following Resolution, as
amended, be accepted :

‘¢ This Assembly recommends to the Governer (General in Counsil that all recrwits
Jor the Indian Forest Service should be trained at Dehra Dun a2 soon as the necessary
arrangements recommended in that behalf by the Publie Services Commission in 1916
cowid be mads, and that pending such arrangementa with necessary modifications
os lo conditions of training whioh this Assembly recommends to be taken at o very
carly date, the present method of reoruitment should ocontinue.’’

The motion was adopted.

The Assembly then ndjourned till Eleven of the Clock on Tuesday,
the 12th September, 1922,
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